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OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

‘(PART I-——QUESTIONS AND ANSWERS )
Friday, 9th December, 1949.

——

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Deputy-Speaker (8hri M. Ananthasayanam
Ayyangar) in the Chair,

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

IMPORT OF POTATOES

*455. Shrl R. K. Sidhva: (a) Will the Honourable Minister of Commerce
¢ pleased to state whether it is a fact that Government imported certsin
qu:nitity of potatoes fram Italy recently ?

(b) 1f eo, what was the quantity and at what rate was the order booked
and what was the landing oost at Bombay?

(c) Is it a fact that a large quantity deteriorated before landing and if eo,
what was the quantity ?

(d) ‘What was the cause of damage and were the good‘s. insured against
such damage ?

(e) On whose account were these goods impored and is the amount re-
coverable from the provinces?

The Honourable 8hrl K. 0. Neogy: (a) No potatoes were imported on Gov-
ernment aceount.

In view of my answer to part (a) I take it the Honourdble Member wiil not
expect me to answer (b), (c), (d) and (e).

8hri R, K, Sidhva: Can the Honourable Minister enlighten the House
whether any potatoes were imported by commercial firms?

The Honoyrable Shri K. 0. Neogy: Yes, there has been some amount of
importation of potafoes on commercial account.

Shri B, K. Sidhva: May I know whether the attention of the Government
of India was drawn by tﬁe Bombay Government as regards the questions
‘which I have raised in parts (c) and (d)?

The Honourable Shri K. C. Neogy: No. As a matter of fact, that would
not affect the Commerce Ministry. If any reference rad been made by the
Government of Bombay it must have been made to the Food Ministry.

(817)
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Shr{ Mahavir Tyagi: May I know why tha import of potatoes was permitsed
when there were enough potatoes in the country?

The Bonourable Shri K, 0. Neogy: My honourable friend's asaum»tion
may not be quite correct, because I find that even from the pre-war years there
hae been considerable importation of potatoes. Every year there has been
quite a considerable amount of potatoes imported, particularly for the benefit
of Bombay Province and certain neighbouring areas.

Shri Krighns Ohardra 8harma: May I kmow what is the quan¥y of potatoes
imported from abroad?

The Homourable S8hri K. O, Neogy: During the year 1948-49 the potatoes
imported were worth Rs. 54,77,367.

8hri V. I. Munishwamy Pillay: Are Government aware that potatoss from
Italy are brought in ships a8 ballast and sold at Bombay which is detrimental to
she marketing of potatoes produced in this country?

The Honourable 8hri K. O. Neogy: I have no informstion on that point.

S8ardar Bhopinder 8ingh Man: What are the different countries from which
potatoes are imported?

The Honourable 8hri K. 0. Neogy: Mainly from Italy.
N Blllgl 8. Nagappa: May I know whether any potatoes were imported from
epa
The Homourable 8hri K. 0. Neogy: I am not aware of any such importation.
8hrl 8. Nagappa: Will Government consider the desirability of importing
them from Nepal as Nepal is nearer to us than Italy?

The Homourable 8hri K. O. Neogy: This is primarily a matter for the Food
Ministry. As a matter of fact, if potatoes are available in Nepal there is no
reason why we should not import them from there. There is no bar to that.

Shri H. J. Khandekar: Is there any increase in the production of potatoes
in this country since the Government started the Grow More Food Campaign?

The Honourable 8hri K. 0. Neogy: I have given the import figure for this
particular year, but on & reference to the previous years I find that the quanti-
ties were not so much in the two previous years. So far, however, as the
particular point raised by the Honourable Member is concerned, he may as
well address the Honourable the Minister for Agriculture.

8hri B. P. Jhunjhunwala: May I know whether it is seed potatoes or edible
potatoes whioh are imported?

The Honourable S8hri X, 0. Neogy: Both.
8hri Mahavir Tyagi: Is it the policy to ban the import of potatoes in future?
The Honourable 8hrl K. 0. Neogy: No. That is not the present intention.

Shr V. I. Munishwamy Pillay: May I know whether Government have
received any representation from the growers and merchants of the Madras
Province to ban the importation of potato from Italy?

The Honouradle 8hri K. 0. Neogy: I am not aware of any such representa-
tions, but they might have been addressed to the Food Ministry.

Shri Raj Babkadur: Are Government taking any steps to make the country
self-sufficient in potatoes?
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The Honourable Shri K. 0. Neogy: I am afraid that is a question which
should be addressed to my honourable colleague the Minister for Agriculture.

Shri 8ri Narayan Mahtha: May I lmow what steps Government are taking
for the refrigeration and cold storage of potatoes?

The Honourable Shri XK. 0. Neogy: That again is not a matter in which I
am primarily concerned.

Shri Eishorimohan Tripathi: Is it a fact that there has been a progressive
decrease in the quantity of imports from year to year?

The Honourable S8hri K. C. Neogy: Not that I know of, because the figure
that I bave given is pretty large and the figures for the immediately two pre-
ceding years were lower than that.

Shri Mabavir Tyagi: May I know if there is any plan eccording to which
articles and commodities are to be imported in future?

The Honourable Shri XK. 0. Neogy: That raises too general a question. But
undoubtedly all cur imports and exports are controlled to varying degrees.

Shri Raj Bahadur: May I know whether the shortage in potatoes has
occurred only after Independence or whether it was existing before Inde-
pendence also?

The Honourable Shri K. C. Neogy: In pre-war years the importation was
very heavy.

S8hrt Raj Bahadur: Can he ‘give the actual quantity imported before Inde-
pendence?

Mr. Depuiy-Speaker: Possibly he would like to have notice for that.

Shri R. K. Sidhva: Sir, I wish only to point out that T addressed this ques-
tion to the Food Minister and the office has changed it to_ the Commerce
Minister. This complication has arisen out of that and the Information is pot
available.

Mr. Deputy-8peaker: It was under instructions, from the Ministry that it
was done. But in regard to whatever has been left over, the Honourable
Member may kindly put a question to the Food Minister.

8hri R. K. Sidhva: Now?
Mr. Doputy-8peaker: Not now, later on.

STEEL FACTORIES

*456. 8hri R. K. 8idhva: (a) Wil the Honourable Minister of Industry
and Supply bLe pleased to state whether Government have taken final action
regarding the location of two-plant scheme steel construction factories?

ib) If so, which places have been decided and what will be the cost of each
plant?

(c) Is it contemplated to give contracts for the comstroction of the factories
and if so, have any tenders been invited?
(d) Do Government intend to place any orders in India?

{€) If so, what are the numes of the firms and what is the amount of each
contract?

(f) Will this scheme be affected by the drive for retrenchment in Capital
Goods?



320 CONSTITOBIY ABSEMPIY <OF Berls -((Boreustive) [9rm Dec. 1049

The @emsuralle Br. Gyuma Prasad Fmirieo: (s), (b) and (f) I Would
refer the Honoursble Meniber to the reply given by me to peete (c), (h) and
(i) of Starred Question No. 358 on the 6th December. 1949.

(c), (d) and (e). These masthers :are atill under considerstion.

8hri B. K. 8idhva: May I know whether Government are negotiating with
a Calcutta firm for the purpose of construction of the refractory in this con-
nection at a cost of nearly ls. 2 crores?

The Honotmble Br. Syama Prassd Mookerjee: As I said, Sir, the matter

is under consideration. .

8hM R. K. Sidiva: My question was whether Government are negotiating
with any ‘Calcutta firm for the two crore refractory plant to be put up for this
steel factory, for manufacturing bricks.

The Ebsowradie By, Syams Pnsad Mookerjee! We have not yet decided
when the steel factory will come into existence.

Mr. Deputy-Spsalivr: Thev have not even decided about the erection of the
steel plant.

~ Bhrl Buresh :Chasdra Majumdar: May I know, Sir, what any Calcutta firm
hes got to do with this?

Mr. Deputy-Speaker: Buildings are necessary for the factory and the
Honoureble Member wss putting 8 question on that point. I would suggest
to the Honourable Member that when particular matters are under negotia-
tion, to take up one item and esk questions. . I do not think it is right or it
will be in the public interest to ask whether individual concerns have been
given any contract and eo on before the negotiations themselves are finalised.
It may etand in the way of the negotiations being completed. .

Shrt B. X, 8idhw: I wanted to knew whether Government have abandoged
the idéa of erecting these two steel plants, whether they intend to give the
work to a foreign firm or whether Government have changed their plan and
want to give it to some other firm.

The Honourable Dr. Syama Pramd Mookerjee: So far as the steel plant is
concerned, as I answered the other day, it will cost us about Rs. 90 crores yer
plant, which means about Rs. 180 crores if both the steel plants are established.
Naturally this is a matter which has to be very seriously considered by Gov-
ernment in view of the present financial position. We have not considered
any other aspect of the matter.

Dr. P. 8. Deshmukhk: May I know if steel factories are regarded as key
industries and if so has the Honourable Minister been able to secure the high-
est possible priority for the establishment of these factories?

The Boooarebis Dr. 8yama Prasad Mookerjee: The main difficulty involved
i8 the key to finanoe.

8hri . V. Bamath: Is it not a fact that Government have already decided
to set up a steel plant in the Central Provinces?

Thke Honourable DX, Syams Prasad Mookerjee: We have decided that the
two steel plants should be located in C.P. and Orissa and we have given C.P.
the first preference. But it all depends as to when the plant will come into
existence.

Bhf B. Nageppa: When these two plants are brought into existeace will
they meet the entire demand of the country or reduce the percentage of imports
into this countre? If so, by how much? '
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The Honourable Dr. Syama Prassd Mookeriee: It will not completely
meet the demands of the country.

Shri 8. Nugappa: To what extent will it reduce imperts?

The Honourabie Dr. Syama Prasad Mookerjee: If the plant produces cne
million tons, imports will be reduced considerably.

Shri B. K. Sidtva: What is the producing capacity of these two steel
plants and what will be the amount to be invested on them, compared with
the capacity and investment of tho Tatas and the Bengal Steel Corporation?

Mr. Deputy-Speaker: For the time being it appears the whole scheme has
been suspended.

Shri B. K. Sidhva: Sir, the scheme has been approved of, the question is
one of finance. I want to know whether the outlay and the producing capacity
will be comparable to the existing plants.

The Honourable Dr. Syama Prasad Mookerjee: Obviously, so far us the
costs of plant and machinery go, they will be much more than what the cxisting
factories had spent. As I have already stated, one factory producing 500,600
tons will cost us in all about Rs. 90 crores which is the figure after devaluation.

Shri R. K. Sidhva: What will be the amounts which the existing companies
have invested? )

The Honourable Dr. Syama Prasad Mookerjee: That I can’t say off-hand.

Mr. Deputy-Speaker: The Honourable Minister has not got comparative
figures.

8bri R. K. Sidhva: May I know whether any amount has been spent for
the preliminary work, and if so how much?

The Homourable Dr. Syama Przsad Mookerjee: We have only paid for the
reports of the consulting experts which has cost us in all about Rs. 4 lakhs.

Shri B. Das: May I know if the Orissa and CoP. plants are on the same
priority level or one would get preference over the other?

The Honourable Dr. Syama Pvasad Mookerjee: The priority is No. 1 and
No 2: No. 1 for C.P. and No. 2 for Orissa.

Dr. P. S. Deshmukh: May I know if the Honourable Minister is satisfied
with the difficulties of finance or is he agitating o give priority to these
factories?

The Honourable Dr. Syama Prasad Mookerjee: I believe there the Govern-
ment will be guided mainly by the wishes of the House.

Disposats

*457, Shri R. K. 8idhva: (a) Will the Honourable Minister of Industry
&nd Supply be pleased to state the total amount of articles disposed of from
the Disposals from 1st .January, 1949 to the end of October 1949?

(b) How many articles src still to bs disposed of?

(¢) Is it a fact that a Committee waa appointed in February 1948 ¢o
enquire into the matte® and devise means for eflesting quick disposal of the
goods and if so. what is the result of that Committee?

(d) When do Goverament intend to close this Department?
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The Honourable Dr. S8yama Prasad Mookerjee: (a) Duriag this period
surplus sfores of book-value of Rupees 2485 crores were sold—us also quanti-
ties of salvage and process scrap. The ULook-value of the sa.vu(fe sto e and
process scrap cannot be ascertained. But the sale price reaiised was Liupees
eighty-five lakha. :

(b) Surplus stores of approximate book-value of Rupees 1447 crores, and
1,920,944 tous of sslvage stores and process scrap, of which the boulk-value
cannot be ascertained. It is impossible to give the number of articles.

(c) Yes, a Committee was appointed in February 1948, hut not to recom-
mend methods of quick disposal. The Committee was appointed mainly to
recommend how the surplus stores could be best utilised in the t:chnival depart-
ments of the Central, Provincial and State Departments, in Scient fic I.abora-
tories and in Industries.

In this connection I would refer the Honourable Member to the reply given
to Starred Question No. 224 asked by Shri B. Shiva Rao on the 16th August
1948. In that reply I gave a summary of the recommendations made by the
Committee and the decisions taken by the Government on those recommenda-
tions.

(d) So far as can be foreseen the volume of surplus stores left for disposal
will be reduced by 50 per cent. by the end of March 1950 and by 80 per cent.
by the end of December 1950. Disposal of the stocks now held can probably
be completed by the end of March 1951.

Shri R. K. Sldhva: In the last Budget Session the Honourable Minister
stated that by March 1950 he is likely to dispose of all thes: goods and the
Department would be more or less closed. Now he states that it would be
March 1951, May I know the reason for the extension of this period by one
year?

The Honourable Dr. Syama Prasad Mookerjse: I didn’t say definitely that
it will be March 1950, but I did say that by the end of 1950 about 80 per cent.
will be liquidated. The malh reason for the delay has been that quite a sub-
stantial portion of the stores was also withdrawn for Defence purposes which
also was a legitimate purpose. Secondly, we have been anxious not to sell
the goods quickly but to see that they are properly distributed amongst Gov-
ermment institutions and departments or amongst private industries who may
be able to use them in a proper way. For that purpose a scheme is now in
operation and I believe work will now proceed more quickly.

Shrimat{ Renudm Ray: Will the Honourable Minister please tell us if there
is any scheme to close down this Department altogether and give over the
stores to the Provincial Governments who may be even in a better position to
see that the stores don’t deteriorate as they are just now?

The Honourahls Dr. S8yama Prasad Monkerjee: There are so many assum-
ptions in the question. So far as the scheme for closing down the Depart-
ment is concerned, Government has a very definite scheme: as soon as the
stores are sold out the Department will be closed down. 8o far as distribution
amongst the Provincial Governments is concerned, we are now circularising all
the Provincial Governments and asking them to take whatever they want for
their own purposes. We are also placing these stores at their disnosal at con-
cession rates. We have extended that not only to Progincial Governments but
also to institutions of national importance which are doing educational or
scientific work. :
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Shrimati Renuka Ray: Considering that development grants have been
reduced in Provinces, would it not be better if the Government of India were
to make over these stores free of charge to the Provincial Governments who
will be able to see that the stores are actually utilised?

Mr. Deputy-8peaker: That is a suggestion for action.

8hri B. L. 8ondhi: Is it not a fact that we are spending about Rs. 12 lakhs
a month on this Disposals Department?

The Honourable Dr. Syama Prasad Mookerjee: So far as the establishment
is concerned, the total expenditure this year till October is Rs. 1,10,56,181.
In 1946-47 it was Rs. $,80,99,000. During the last three years the expenses
have gone down by nearly about Rs. 1,50,00,000. Last year the expenses were
Rs. 1,86,40,000. As I said, this year up to October it will be Rs. 1,10,00,000,

which means a portion of the staff has been retrenched.

Sardar Bhopinder Singh Man: 1 would like to know whether there are
adequate arrangements for the storage of these disposal goods pending thsir

remova), or are they lying outside in the open?

The Honourahle Dr. Syama Prasad Moukerjee: In some places the arrange-
ments are not adequate, it is true, but we are trying to look after them as much
s¢ possible.

Dr. P. 8. Deshmukh: How do the auction prices compare with the book
value? .

The Homourable Dr. Syama Prasad Mookerjee: I can give some figures.
For instance, from October 1944 to end of October 1949—the five years during
which the stocks have been with us—the book value of the British and Indian
surplus stores sold was Rs. 171,66,00,000 and the book value of American
stores sold was approximately Rs. 170 crores. The total sale price realised has
besn Rs. 127,50,00,000. -

S8ardar Bhopinder Singh Man: What is the estimated price cf the goods
which are yet to be disposed of? .

The Homourable Dr. Syama Prasad Mookerjee: The present holdings will
be; British and lndian goods Rs. 76 crores, American goods Rs. 2632 crores
and American goods held by Tata aircraft Rs. 41'89 crores.

8hri R. K. 8idhva: May I know whether the Disposals Committee has
made a report that a large quantity of photograph materials, drugs and oil
papers have been rendered useless because they are kept in the ¢pen? Hava
Government taken any steps and what is the position of these articles at
present?

The Honourable Dr. 8yama Pradsd Moakerjee: We have taken steps. So
far as medical stores are concerned worth about a crore and a half, they have
been distributed—the bulk of them—to provincial governments aecording to
the requirements of their hospitals.

Shri Krishna Chandra Sharma: What is the sum realiced from the disposal
of these articles last year?

The Honourable Dr. Syama Praasd Mookerjee: From January to October
1949 the following are the figures:

‘Book value of Britisl'x_ and Indian goods Rs. 15 crores and sale price Bs. 795
erores.
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American goods, book value Rs. 981 crores and sale price Bs. 1-3 crores.
Balvadé a¥id scrap 85 crores.

The total comes to about Rs. 35 crores book value as sgaimst a eale price of
Rs. 10 crores.

Shrt Mahavir Tyagi: Have instances come to the notice of the Honourable
Ministér where stores sold by the Disposais Organisation were still in the depo%
and Government again purchased those very stores at three or four times the
cost from the very persons to whom they had sold them?

The Honourable Dr. 8yama Praaad Mookerjee: In one or two cases, tha®
has happened. Goods were sold by auction some time ago and then later en
when Government wanted to purchase, tenders were invited and the same
people quoted rates which were higher than tbe rates at which they purchased.
Of course, one aspect should not be forgotten, namely, these parties had spent
lakhs of rupees over the entire stocks and they also lost quite a considerable
proportion on some of them.

Shri Mahsvir Tyagi: Has the Honourable Minister received information
about a lot of thinner (I mean thinper used for polishing) which was sold to a
very big firm, which was still in the depot, and ths same thinner was again
purchased by the Government Department at three or four times the price?

The Homourable Dr. Syama Prasad Mookerjes: I cannot refer to any parti-
cular item. If the Honourable Member will give me the details, I shall find

out.

Shri Deshbandhn Gupta: Is the Honourable Minister satisfied that this was
not by arrangement?

The Hounousside Dr. Syama Prasad Mookerjee: It is not by arrangement.
Things are sold by tender. ’

8hrt Ba| Babadur: Can the Honourable Minister give us an idea of the loss
incurred during storage of these articles?

The Honourable Dr. Syama Prasad Mookerjee: It is very difficult.

Bhri 8. Negapps: May I know why Government auctioned these articles
when there was a dérmand for them?

The Honowable Dr. Syama Prasad Mookerjee: When these goods were
auctioned, there was no demand. 'The demand came later on.

8hri 8. Nagepps: Could not the Government anticipate the demand?

The ﬁondun’ﬁe Dr. ﬁylma Prasad ﬁmkerlee: In some cases it was anti-
cipated; in some cases, it was not.

shrt L. Krishnaewami Bhuarathi: The Honourable Minister stated that the
book value of American goods was Rs. 9'81 crores but the actual sale price
was Rs. 1'2 crores. Are the Government satisfied with the price realized?
Why should there be such an amount of dispropoition between the book value
and the actual sale price?

The Honourable Dr. Syama Prasad Mooketjee: In some cases the American
goods were consumer goods which were not of proper value and quite a loé of
these consumier goods had also to be destroyed. That is why there is such
a big diecrepancy. .

8hr MaBavir Tyagi: Has any action been taken against any officer who wss
tound desling in irregular transactions in regard to dispoeals so far? '
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The Honourshie Di. Syama Prased MooXerjee: There have been a8 number
of prosecutions, dismissals and suspensions.

8hri Mabhavir 'l'j'lgl That is good.

Shri M. Thrumals Bso: Have Government any ides of the time by which
this Disposals Orgadisation will be wound up?

The Honoursble Dr. Syama Prasad Moakerjee: I said probably by the end
of 1951.

8bri B. K. 8id_va: I do not want to put Question 458. - I shall put 459.

WaagEs or LINo.TYPISTS

*489. 8hri R. K. 8idhva: (a) Will the Honoursble Minister of Labour be
pleased to state whether it is a fact that lino-operstors in $he newspaper
industry in Indis are sll paid in different systéms of wages, namely, tixed and
pisee-rate system?

(b) Have there been any representation made to Government of India for
abelition of piece-rate system and if so, with what result?

The Homourable Shri Jagjivan Bam: (a) Yes.

(b) A represe‘ntiatioﬁ from an individusl was received. It was examined,
but the matter was not pursued further as there was no special reason for
interference by the Central Government in a Provincial subject. '

Shri R. K. Sidhva: Was any representation received from the Press
Employees’ union in Bombay by the Government of India in this connection?

¥ie Honoursble Shri Jagjivan Ram: As I have stafed, a representation was.
received from one individual who is himself a lino-type operator.

Shri R. K. 8idhva: I am not talking of an individual. May I know whether
the General Secretary of the Press Employees’ Union, 219 Bhutha Nivas,
Matungs, BomBay, seat a rvepresentation to the Honourable Minister on the
18th April stating his complaints about this method of wages?

The Honourahle 8hri Jagjivan Ram: As I have stated, a representation was
received, but as this question is within the sphere of the provincial govern-
ments, it was not thought proper to interfere in that matter.

8hri Deshbandhu Gupta: May I know whether such a matter calls for even
the interference of the provincial government? Is it not putting a premiuor
on inefficiency by restricting a certain system that obtains in this industry?

The Honourable Shri Jagjivan Ram: It is a matter of opinion, but I see
nothing wrong in the provincial government interfering in such matters.

8hri 8. Nagappa: Whether it is the fixed rate system or the piece-rate
system, may I know whether the wages that are paid are comwmensurate with
the cost of living and the standsrd of work turnéd out by these worksrs?

The Hohourable Shri Jagjvan Ram: That question might appropriately be
put to the provincial goverhments concerned.
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Mr. Deputy-8peaker: May I state that Mr. Sidhva has given 7 questions.
1t is not right that the order paper should be overloaded with more than five
questions for each member. It is open to the Honourable Member to ‘choose
and he has chosen to drop 458. That completes five questions. Although a
number of Ministers have been brought here and waiting to answer all his
questions, he has already exhausted his five questions. 1 understand on 'a
prior occasion the Speaker allowed the Honourable Member to put one of the
questions which was his sixth question, but he had made it clear that it was
not to be taken as a precedent. I have to follow that ruling and therefore I
disallow further questions by Mr. Sidhva.

The Honoursble Shri Jagjivan Bam: He has only put five.

Mr. Deputy-8peaker: It is not a question of five. The first five will be
answered. It is open to him to give up one question or all the five questions.
‘He would not be allowed to go beyond five.

8hri R. K. 8idkva: If you had told me before, I would not have dropped i$.

Mx. Depnty-Speaker: Order, order. It is for the Honourable Member o
ohoose. T have nothing to say. I will pass over the questions of Mr. Sidhva.

Gustrap Housma ros RErvoams

$+460. 8hri R. K. 8idhva: (a) Will the Honourable Minister of Rehabilita-
tdion be pleased to state whether Government are aware that Railways hsve
Wbuilt gunited houses in Boinbay from cheap materials for railway employees?®

(b) If 8o, do the Government of India intend to build similar types of houses
for rehabilitation of refugees in Delhi and in otber places wkere they coafrol
refuges camps?

(o) What is the cost of each such house in Bombay and what is the cost
of a prefabricated house which the Government of India contemplate manu-
facturing in India? '

{d) How many refufees are still in Delhi without houses being provided
4o them?

(¢) Have Government provided plota to refugee housing societies and if so,
what are their names and what are the areas allotted and if not, why not?

The Honowrable Shri Mohan Lal S8alsena: (a) Yes.

(b) No, the cost of gunited houses is nearly the same as the cost of tradi-
tional houses. Moreover, gunited houses require large quantities of cement and
steel which are in short supply.

I may also inform the Honourable Member that the type of houses for dis-
‘placed persons, is a matter entirely for the Provincial Government, or the
individual displaced person to decide.

(¢) This question can be answered partly by the Ministry of Railways and
partly by the Ministry of Health. :

(d) It is not easy to estimate the number. But I may inform the Honour-
able Member that out of the quota of three lakhs reserved for Delhi nearly 2§
lakhs displaced persons have been accommodated in evacuee and cther houses.

This leaves a halance of about 50.000; and they will be provided for during

the next financial year. .

t Answer to this questicn laid on the Table, the questioner having exhansted his gquots.
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(e) 1,230 plots have been allotted to displaced persons, although no land
has been so far given to Co-operative housing Societies. This is partly because
land is not easily available in the vicinity of Delhi; and partly because Co-
operative Societies are not agreeable to develop the land. Discussions a:e,
however, going on with the Societies.

REHABILITATION OF REFUGEES

1*461. Shri B. K. Sidhva: (a) Will the Honourable Minister of Rehabili:a-
tion be pleased #o state how many of the refugees originally kept in camps
have been rehabilitated?

(b) How msny are still witkout houses?
(c) When are they likely to be provided with permanent homes?

The Honourable Shri Mobhan T.al Saksena: (a) The peak cawmp population
was 9,58,000 in May 1948 and it had come down to 6,48,200 at the end of
QOctober 1949, No economic census of displaced persons has been taken; and
it is not possible to give the required number. But, I believe, sbout 60 per
cent. of them have been rehabilitated.

(b) The required information is not readily available.

(c) A number of housing schemes are in hand all over the country; and, I
believe, most of the displaced persons will be able to get roofed accommodation
within two years.

CorToxnp Phamis (IMPORT)

*462. Shri Mahavir Tyagi: (a) Will the Honourable Minister of Commeree
be pl_eased to state if any licence for the import of cultured pearls from J apan
was issued by Government during $he current year?

(b) If so, when was such a licence issued, and wh#t was the total ~ost of
peerls imported?

The Honourable Shri K. 0. Neogy: (a) Two licences were granted during
the current year for.import of cultured pearls from Japan.

(b) One licence was granted in January and the other in March 1949, each
valid for six months. These licences were granted subject to the condition
that the goods will be re-exported, after being processed, to dollar or hard
eurrency areas within six months of the importation and a bond for 300 per
cent. of the value for compliance with this condition was taken in each case.

The total import of pearls during January to S8eptember 1949 has been for
Rs. 59,132.

Sl:llz?l Kishorimohan Tripathi: Were the pearls re-exported sfter being pro-
cesse

The Honourable Shri K. O, Neogy: The period has not yet lapsed, because
the actual importation took place rather late and only in part. So only after
the six months period is over that the enquiry will be made and either the
penalty will be imposed or the matter would be concluded.

Shri M. Tirumala Ra20: Do they require an export lioeice to re-export?
t Answer to this question laid on the Table, the questioner having e{(héusted his quota.
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The Honourable Bhrl K. 0. Neogy: I do not think so, because that is a part
of tbe importation.

Begum Aizsags Basul: May I know if there is no market in India for cul-
tured pedrls?

The Honourable 8hri X. O. Neogy: There may be, but we do not want to
encourage the importation of cultured pearls at the cost of our foreign
exchange for consumption in India.

Mr. Naziruddin Ahmad: Ts it a fact that cultured pearls are only to be used
by cuttured people?

MEpicINAL, Hrmes ImpPORT

*463. Dt. Mono Mohon Das: (a) Will the Honourable Minister of Cammerce
be wleased to state what are the medicinal herbs and plgnts that are imperted
into India for pharmaceutical preparations?

(L) What are their respective costs, quantities and the amount of import
duties paid on them?

(c) What are the different herbs and plants that are exported from India
and what are their respsctive costs?

The Hanourable Bhri K. 0. Neogy: (a) to (c). From the Sea Borne Trade
of India returns for 1948-49, I find that only Aloes and Sarsaprilla are mentioned
amongst imports, and only Nuxvomica and Senna amongst exports. I have
no doubt various other medicinal herbs and plants are imported and exported,
but no separate statistics are maintained. The quantity and value of the items
T have mentioned above. imported and exported, are indicated in the State-
ment I place on the Table of the House (S8ee dppendiz X1i, annexure No. 1).
In the absence of anv mention of any specific period in the Question, ¥ have
given the figures for 1948-49.

Dr. Mono Mohon Das: May I know. Sir, the amount of dollar earned by
these exports?

TRe Honourable 8hrt K. 0. Neogy: I am afraid I have not got the figures
bere of the dollar #nd non-dollar earnings separately.

Dr. Mono Mokon Das: Ma+v I know, Sir, whether isfagul is included in the
list?

The Eonourabie 8brl K. 0. Weogy: That is not. I am afraid, indicated
separately.

Dr. Mono Mohon Das: May I know whether it will be possible for India in
the near future to develop this export into a flourishing one?

The Honoursble Shri K. 0. Neogy: I hope so.

Dr. Mono Mohon Das: Do Government consider it desirable to give encour-
agement to this sort of export trade?
The Honounahls Shri K. C. Xeogy: Surely.

Dr. Mono Mohon Das: In what form do they propose
ment?

The Hngouradble Bhri X. 0. Neogy: I should hke to consider suggestions
from my Honourable Friend.

to give encourage-
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1*464. Bhrl B. L. Malviya: (a) Will the Honourable Minister of Commerce
be plaxned fo state what sroze the mein items of énport from dollar erees before
devaluation? .

(&) In how many csses have we diverted the import from dollar areas to
stending aress?

(c) What is the net seving in dollars by this diversion of imports siser
devaluation ?

(d) Have tbe .prioes prevailing in the sterling areas shown any rise after
the devaluation?

The Honourable Shri X. C. Neogy: (a) I place on the Table of the House

s statement giving the main items of import from dollar areas during the

eriod July 1948 to June 1949 immediately before devaluation (See Appendiz
{1, annezxure No. 2).

(h) and (c). It is difticult to assess at such an early date the result of
devaluation and of the extent of diversion of trade from dollar areas to sterling
areas. Our import licensing .policy from dollar areas for the July-December
1849 period was framed on the 12th September 1949 just before devaluation
and after taking full account of the shortage of dollar exchange which itself
led to devaluation. Only such goods are bemng licensed for dollar areas as are
not available from other areas and only to such extent as is essential to meet
the country’s minimum requirements. I place two statements on the Table
showing goods previously licensed for imports from dollar areas which are not
now being licensed or are being restricted more severely than in the past. (Seas
Appendiz XTI, anmexure No. 3).

The list of articles licensable for commercial imports under the current
policy from dollar areas was reviewed immediately after devaluation, but it
was decided that no changes were necessary for the reason indicated above.
As for licences itsued for import from dollar areas in earlier periods before
devaluation, it is not as yet possible to state whether importers in possession
of such licences would in respect of some of the itgms prefer niot to utilise
themn and to turn to soft currency sources which may now be able to meet the
requirements.

(d) (i) It is difficult to state whether prices generally have shown any rise
in the sterling area after the recent devaluation since full statistical data is
not as yet available, and secondly, the period of two months is too short for
the emergence of any significant changes.

_ Petroleum products from Middle East sources have, however, registered an
Increase almost to the full extent of the devaluation of the pound sterling end

certam nonsfel:rous metals have also registered a substantial increase in price
since devalustion.

(ii) T place on the Table of the House a statement showing the trend of
wholesale prices in the U. K. after the devaluation (See Appendiz XII
annezure No. 4). I

+ Answer to ‘this question iaid on the:table, the questioner being -absent.
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CORCILIATIOR BOABD’S AWARD
1+465. Shri R. L. Malviya: Will the Honourable Mlmster of labour be
pleased to state:

(a) whether Government are aware that colllery owners have failed.- to- tmplo—
ment the Conciliation Board's Award in several cases; WE 5

(b) whether Government are aware of any cases where the advice of the
Conciliation Officers and Labour Commissioners have been disregarded by the
oolliery owners; and

(c) if so, what Government propose to do to implement them?

The Honoursble 8hri Jaglivan Ram: (a) The recommendations of the Cen-
ciliation Board have generally been implemented by colliery managements.
There bave. however, been a few complamts of non-implementation, but these
have arisen largely due to differences in the interpretation of the recommenda-~
tions of the Board. Where such differences bave arisen, officers of the
Central Industrial Relations Machinery have tried to conciliate the dispute
with a view to bringing about a settlement. In some case they have been
referred to Adjudication.

(b) The advice tendered by officers of the Central Industrial Relations
Machinery during conciliation proceedings is given due consideration by the
colliery managements. Government are not aware of any case where colliery
managements have disregarded the advice given by the oconociliation officers.

(c) Does not arise.
InPORTS

1*486. Shri Ajit Praasd Jain: Will the Honourable Minister of Commerce
be pleased to state:

(a) the names and value of the principal commodities imported from U.8.A.
and other dollar areas during the year 1947-48 and 1948-49;

(b) the import of which of these commodities is going to be decreased or
stopped as a result of the devaluation of rupee;

(c) the alternative country or countries from where these commodities are
intended to be imported; and

(d) the approximate time it will take to effect this change?

The Homourable Shrf’ K. 0. Neogy: (a) I place on the Table of the House
a statement showing the names and value of the principal commodities imported
from the U.S.A. and other dollar areas during the year 1947-48 and 1948-49.
[See Appendiz XII, annezure No. 5 (statement I)].

(b) Our import policy for the July-December 1949 period for dollar areas
was framed on the 12th September 1949 just before devaluation after fully
taking into account our dollar exchange position and only such goods are being
licensed now as are not available from other areas and only to such an extent
as is essential to meet the country’s minimum requirements. I place on the
Table of the House two statements showing commodities which were being
licensed earlier for import from dollar areas, but which are either not being
licensed at all now or are being licensed only to a smaller extent than before.
[See Appendiz XII, annezure No. 5 (Statements II and III)].

It has, not therefore been considered necessary since devaluation to modify
the policy so as to decrease or stop the import of any particular cornmodity
from dollar area. The position is, however, kept under constant review and
in preparing the policy for the next half year such information as is received
of likely improvement in availabilities from soft currency sources will be fully
taken into account.

(c) and (d}. Do not arise.

* Answer to thle question laid on the table, the qnestmmr being abesmtc —————————
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ExporT oF INDIAX Svugar

$*467, Shri Ajit Prasad Jain: (a) Will the Honourable Minister of Commeree
be pleased to state what are the principal countries to which Indian sugar las
been exporved asince the close of the war?

(b) How doss the price of our sugar in those countries compare with the
priee of sugar imported from other countries, in particular Java and Cuba?

(c) What has been the general trend of our export trade in sugar, whether
it nus been rising or deelining since the close of the war?

The Honourable Shri K. C. Neogy: (a) Neightouring countries of Persian
Gulf Sheikhdoms, Pakistan, Afghanistan and Nepal.

(b) So far as Pakistan is concerned, it is learnt that she imported some
sugar at an approximate cost of C.I.F. Rs. 19 per maund from dollar sources
and Rs. 21 per maund from sterling areas against Rs. 38/8/- per maund, the

price of Indian sugar. We have no information with regard to countries other
than Pakistan.

(c) The approximate quantities of sugar exported during 1946-47, 1947-48
and 1948-49 are 7,914, 7,610, and 15,169 tons respectively. The approximase
quantity exported during the five months ended August 1349 is 3387 tons.
Thus there was an upward trend in 1948-49, mainly because of greater importe
by Pakistan. But for this, our exports are more or less stationary at aboak
seven to eight thousand tons.

ExrorT oF OXNIOKS AND CHILLIES

*468. S8hri H. V. Kamath: Will the Honourable Minister of Commerce be
pleased to state:

(8) whether it is a fact that Government issued orders in September, 1949
for decontrolling export of onions and chillies;

(b) whether Government are aware that the Deputy Controiler of Exports
failed to promptly communicate those orders to the gustoms authorities;

(c) whether Government are aware that the relevant papers were subse-
quently transferred by the Deputy Controller of Exports to the Assistant Con-
troller of Exports for necessary action;

(d) whether Government are aware that after the transfer of papers to the
Assistant Controller, the Deputy Controller asked the Collector of Customs,
Madras, to issue a licence to a person in Madras for export of 2% tons of
chillies to Ceylon;

(e) whether Government are aware that the licence so issued was later sold
in the black market by the licensee; and

(f) if so, what action has been taken by Government in the matter?

The Honourabie Shri K. 0. Neogy: (a) The export of onions and chillies
bas not been decontrolled. Orders were issued in October 1949 to allow ship-
ments within overall limits by anyone who wanted to exvort onions and
chillies and to stop exports when the quantitative ceilings were reached.

(b) No, the orders were communicated as soon as the Commerce Ministry
decided that they should be.

t Answer to this question laid on the table, the questioner being sbamt.
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(c) I am not clear about the significance of the word ‘subsequently’ in the
question. The papers dealing with this matter were however dealt with by
the Deputy Chief Controller of Exports in the beginnimg, but sfter a decision
was taken the Assistant Chief Controller of Exports iseued the necessary
-ovders etc. in the ordinary couree.

(d) The Deputy Controller did ask the cdllector to issue a licence to a person
i1 Madras but there is no question of any transfer of papers to .the Assistant
-Contyaller.

(e) An enquiry was made by me on the point when a similar allegation was
made earlier and there was no evidence to support this view.

(f) No action by Government seems to be called for.

S8hri H. V. Eamath: Arising out of answer to part (b) of the question is it
not e fact that there was 8 time lag between the passing of the order and the
communication of the order to the person concerned?

The Honourable Shri XK. 0. Neogy: That was deliberate.
ghri H. V. Kamath: Why was it so?

The Honourable S8hri K. 0. Neogy: The decision was taken in this matter
‘that free exportation would be allowed subject to an overall ceiling. But
because certain correspondence was going on hetween us and the Trade Com-
miggioner in Ceylon in regard to certain details about the licensing procedure
-of Ceylon, it was decided not to issue the order till that matter had besn dis-
posed of.

8hri H. V. Eamath: When correspondence was going on between us and
the Trade Commissioner of Ceylon why was a decision taken at all-—why was
it not kept pending?

The Honoursdle Shri X, 0. Weogy: The correspondence was not so material

.as to affect the decision.

Shri B. V. Eamath: Is it not a fact, Sir, that in the case of the license
issued to this person, a period of three months was specified in the license for
export of chillies when no such facilities were ordinarily given to other
.exporters? .

The Honourstle Shri K. 0. Neogy: Actually, the other exporters got very
much larger facilities, because they were not called upon to take any license
after the new policy was adopted.

Shri 8. Nagappd: Arising out of answer given to clause (e), may I lmow,
Sir, what steps Government have actually taken to see that the commodities
for which licenee was issued were not blackmarketed.

The Honourable Shri K, 0. Neogy: As a matter of fact I find that there
wae an interval of three days only in which to blackmarket—if at all—because
the license was given on the 6th and on the 8th the decision was announced

that no license was needed.
Shri 8. Nagappa: May I know, Sir, if anybody is prepared to come forward
Angd prove that there was actual blackmarketing, will Government sccept it

and make an enquiry?

The Hanoursble Shri K. O. Neogy: Sir, the Honourable Member himself,
who is interested in this particular matter has not helped me in making that
enquiry. I had more than once discussed this matter with him and I had
addressed a letter also to him, which I am prepared to place on the Table of

the Haouse. .



STARRED QUESTIONS AND ANSWERS 433

Shr S. Nagappa: May | ask the Houvurable Minister whether it is not a
fact that the facts given by me were not gone into in detail and  that the
iformation supplied by e was unot fully utilised?

The Honourable Sbri K. C. Neogy: 'The cas: was fully gone ito by several
officers of iy Ministry and again examined by me at a later <tage.

Shr: V. 1. Munighwamy Pillay: Arising out of answer to part (¢) may I
know what is the text of the order.

The Honourable Shri K. C. Neogy: I do not find reference te any order in
my answer to part (e).

Shri M. Tirumala B8o: In regard to answer to paurt (e) have Government
got in their possession any information as to whether the persun who received
this license has availed himself of the license?

The Homourable Shri K. . Neogy: I am very glad that my Honourable
I'viend has put this question, becuuse the license application was for 350 tons.
The license granted wus for 200 tons and I uuderstand that the actual quantity
exported was 7% tons.

Shri H. V. Eamath: 1s it not a fact that in this particular case of issue
of u license the modus operandi that was followed wus that the Deputy Coun-
troller wrote to the Collector of C'ustoms, Madras asking him to issue a license
to this person and a copy of that letter was hunded over to the person here?

The Honourable Shri X. C. Neogy: That may have been so. But there is
nothing wrong iu that procedure. On the 6th the day that the license was
granted, the decision of the Government on liberalisation of exports, (that uo
license would be needed in future) bad been arrived at alrendy and there was
no justification on that date to withhold a license knowing all the time that
within two days the order would he issned freeing the export trad in this com-
modity from the licensing proeedure.

Shii V. C. Kesava Rao: Mav 1 know to whoni the ficense was issned ?

The HonCurable Shri K. C. Neogy: ! should iot*like to give the nmme of
the party.

ELEcTORAL ReLLs

*4€9. Shri H. V. Xamath: Will the Honourable Minister of Law be pleased
tn state:

(a) what progress has been rveported by the various provinces and states in
respect of the preparation of electoral rolls; and

(b) the probable date of general elections under the new ¢anstitutiou?

The Honourdble Shri Satyanarayan Sinha’ (Minister of State for DParlie.
mentary Affairs): (1) The position in regard to the prepuration of preliwinary
¢lectoral rolls and the printing of those rolls is as follows:

In Eust 'unjab, the rolls have already bLeen printed while in Madvas, West
Bengal, Bihar, Ovissa and Coorg, they are under print.  In Bombay, the
Uuited Provinces, C.P. and Berar, Assam, Madhyabharat, Rajasthan. Ajmer-
Merwara, Panth-Piploda. Himachal Pradesh wd Tripwra the muanuscript rolls
are complete. Good progress in the prepuration of manuscript rolls has also
been reported by the Governmeuts of Saurashtra, Patiala and East Punjub
States Uunion, Delhi. Bhopal and Cooch-Behar. Electoral rolls, prepared on
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the basins of adult franchise for electious to the Lonstituent Assembly or the State
Legislature as the case may be, already cxist in Mysore, Travancore-Cochiu
sud the Rewa State (in Vindhya Pradesh) and are being revised with a view to
their adoption for elections under the new Constitution. The preparation of
the electoral rolls has just been taken up in the covenanting States, other than
Rewa, of Vindhya Pradesh, and the Chief Commissioners’ Provinces of
Bilaspur, Kutch and Manipurr. The quesiion of preparation of electoral rolls
has not yet been taken up with Hyderabad but there again electoral roiis pre-
puared on the basis of aduit suffrage in connection with their elections to the
Constituent Assembly of Hyderabad exist. There will be no difficulty in
revising them for the purposes of elections under the new Constitution.

The Government of Kashmir do not appear to have teken any action so
far. The question is being taken up with that Government.

(b) The elections are expected to be held in 1950 or 1951.

8hri H. V. Kamath: With regard to answer given that manuscript rolls are
complete in certain Proviuces and Statcs, am I to understand that they are
complete with reference to both rural and urban areas?

The HoRourabie Shri Satyanarayan Sinha: It is implied.

Shri Brajechwar Pressd: May | know, Sir, when the electorai rolls have been
prepared in Bengal, why is it that a general election on the old franchise is
contemplated.

Myr. Deputy-8peaker: It does not arise out of this question.

Serdar Bhopinder 8ingh Man: May I know, Sir, in view of the nature of
the care-taker Government in Patiala and East Punjab States Union whether
there is an early election taking place or not? What I waut to knmow is
whether the electoral rolls in Patiala and East Punjab States Union have been
completed and if so, ure there any reasonable prospects of an early election?

The Honourable Shri Satyanarayan 8inha: They are under preparation and
as soon as they are ready. the elections may be held.

8bri H. V. Kamath: Arising out of answer to part (b) of the question has
the work of delimitation of constituencies also been taken in hand?

The Honouradble S8hri S8atyanaréyan 8inha: Yes, Sir. Proposals have been
invited from the Provinces and States and as soon as their replies are received
the Election Commissioner will examine them.

Shri Mahavir Tyagi: May T know as to how without delimitation of. the
constituencies the electoral rolls have been prepared because as far as I under-
stand the electoral rolls are prepared after the constituencies have been
demarcated.

8hri H. J. Khandekar: In view of the fact that the Constituent Assembly
has reserved seats for the Harijans, may I know from the Honoursble Minister
whether the rolls that are being prepared muke a mention of the Scheduled
Castes?

The Honourable 8hri S8atyanarayan 8inha: That question has already been
referred to the Provinces and they are considering it.

S8hri H. J. Khandekar: Has not an order fronr the Government of India
gone to mention the cost of the Scheduled Castes and Scheduled tribes in the
electoral rolls to the Provincial Governments?
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The Honourable Shri Satyanarayan Sioka: 'Che manner in which reserva-
tions are to be made for the Sch:duled Castes and Scheduled tribes, these
particulars have been sent to all the Provinces.

Shri H. V. Kamath: In spite of the fact, Sir, that so much work yeb
remains to be done, is Government in a position to assure the House that the
general elections will be held in the winter of 1950-51?

The Homnourable Shri Satyanarayan Sinha: All possible efforts are being
made and in spite of that if something unforeseen” happens. we can’t say.

Shri L. Krishnaswami Bharathi: May I enquire whether the Election Com-
tiissioner has heen appointed?

Mr. Deputy-Speaker: The matter is under consideration.

Shri P. T'. Cbacko: May I know whether the Government intend to conduct
elections at least in the States where the electoral rolls are ready?

The Honourable 8hri Satyanarayan Sinha: There must be one period con-
templated, one time for general election.

Shri L, Krishnaswami Bharathi: I have not got an answer to my question.
Already in Madras they have published the delimit.ation of constituencies.
How could it be possible before the Election Commissioner and the Delimita-
tion Committee are appointed. I saw in the papers that the Madras Govern-
ment is doing it.

The Honourable Shri Satyanarayan Sinha: The appointment of the Election
(Commissioner is under consideration and hy the time the reports are received,
the Election Commissioner will be in existence.

Shri M. Tirumala Rao: With regard to part (a) have the Central Govern-
ment issued any directives to Provinces and States that by a particular date
the electoral rolls should be prepared and printed? -

The Honourable Shri Satyanarayan Sinha: 1 am afraid I have no informa-
tion on that subject. .

Sbri Mabavir Tyagi: May T know if the constituencies have been made on
the basis of single constituencies or plural constituencies?

Mr. Deputy-Speaker: Legislation will he brought for that purpose.

Shri H. J. Khandekar: May I know whether Government are contemplat-
ing to take the census first. or the election first?

The Honourable Shri 8alyanarayan 8Sinba: How does it arise out of this
Sir?
Mr. Deputy-Speaker: This does not arise out of the question.

RERABILITATION

*470. Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Rehabilitation be pleased to state what measures have been devised by ‘sovern:
ment for absorption of displaced persons in (i) agriculture, (ii) occupations other
than agriculture? :

(b) In what way is i§ expected gainfully to absorb refugees ultimatalv
through work centres?
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(c) How many refugees have been trained in induatrial occupations and
trades and how many have heen actually absorbed in the industries or trades?

(d) What measures havz been adopted to help them in getting absorbed in
ehop-keeping and in business in general, apart from the graat of loans?

The Honourable S8hri Mahan Lal Sakssna: (a) to (d). The question covers
the whole field of rehabilitation. and the inforination required cannot be given
in the course of an answer. The Honourable Member is referred for informa-
tion on these points to thé quarterly reviews published by the Rehabilitation
Ministry, copies of which have been supplied to all the Members of the House.

Sardar Bhopinder 8ingh Man: T would like to know in view of the still
very confused position, what is the position of East Bengal refugees as regards
their ahsorption in Agriculture in the Province of Assam and Bibhar and whather
Governments of Assam and Bihar have taken adeqnate steps to absorb them.
If not, why not?

The Honourabie S8hri Mohan Il.al Saitsena: At present there are no schemes
for abaorption in agriculture in Assam and RBibar.

8ardar Bhopinder 8ingh Man: What are the reasons why the Assam Govern-
ment in spite nf their having g0 much land is not ahsorbing them there?

Tue Honourable Shri Mohan Lal S8akmena: The position of the Assam Gov-
ernment is that although so much land is available there urc difficulties
because of trihal people and also because part of the land is situated in hillz
and therefore it is not possible to settle them on land.

Sardar Bhopinder Stugh Man: May I know whether it is a fact that vast
amounts of land are available in non-tribal areas?

The Honoitrable Shrl Mobhan Lal Saissna: I would require notice of thie

question.

8hri V. 0. Kesava Bao: May T know whether anv refugees have been
allotted land in ¥East Pnnjah?

The Eonourable Shri Mohan Lal Saksena: Yes.

8hri V. 0. Kesava Rao: Ir it a fact that many refugees are still awaiting
the permits?

The Honourable Shri Mohan LAl Saksena. Tt is so.

Shri Arun Ohandra Guha: What steps Government have taken for training
Fiast. Bengal refugees in industrial occupations?

The Honourahle Shri Molan Lal Baksena: We have started certain vo:a-
tional training centres in West Bengal and we have already introduced a
scheme for training in factories.

8hri Arun Chandra Guha: Would the Government consider the question of
{ruining the East Bengal refugees in the Chittaranjan Factory and take these
refugens in vers large numhers? 1f not, why not?

The Honourable Shri Mohan Lal Baksena: Tf the Honourable Member is
roferring to the Railwav Workshops. then, of course, we have got a scheme
and a township is going to be built there and people are going to be settled
there. We have alrendv prepared a scheme.

Shri Arun Ohandra Gaha: It is not a question of town-ship. Have Govern-
ment arrived at a policy of taking the East Bengal refngees as traineea in
that factorv and if so, in what proportion?
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The Honourable Shri Mohan Lal Saksena: As . matter of fact as I have
whready stated u scheme has already been prepared. Tt has not  yet beeu
implemented but certain numher of refugees will be trained in the \Workshop.

Skei Amun Ghandra Guha: Have the Government fixeld any proportion for
the employment of Eust Bengul refugeex in the factorv?

The Bonourable Shri Mohan Lal Saksena: If the Honourable Member wants
the precise munber he tnust put a question to the Railway Minister.

Shri 8. Nagapps: Mav I know whether the Govermment have taken steps
to organise muiti-pnrpose co-operative societies for the bhenefit of these
refugees; if so. hon many, if not, why not?

The Honourable Shri-Mohan ILal Salm®na: I think two or three such
societies have heen organised in Delhi. The diffienlty ix that pcople are not
in favour of making organised efforts for the purpose. They are not so minded.
We have also not got social workers to take up the organisation of these
societies.

8hri 8. Nagappa: My question was ahout the numher of multi-purpose co-
operative societies.

The Honourable Shri Mohan Lal Saksena: Three.

Shri Raj Bahadur: In east Rajasthan there are certnin Linds  without
refugces sancl there are refugees without himdls.

The Homourable Shri Mohan Zal Salmsena: \Vell. if the Honomrable Membh ¢
gives me information I will make enquiries

Sardar Bhopinder Singh Man: The 1Tononrable Minister has bheen pleased
to state the attitnde of the Assatu Government. T would like to know the
attifude of the Bihar Government as regards the absorption of the refugees?

The Honourable Shr; Mohan Lal Saksena: There ia no queslion of refugees
there from any particular province. In Bihar there is no schame of agrienl-
tural settlement.

Sardar Bhopinder Singh Man: Tn view of the fact that many people from
East Bengal have gone to Bihar. may T know in whit way the Rihar Govern-
ment are rehahilitating them?

The Honourable Shri Moban Lal Saksena: 1 have no information that ey
have gone there. Sote of them have: gone there and they are settling there
like others. As & muiter of fact the mmnber of displaced persons fron Fict
Pakistan is much lnger than others

Shri Suresh Obandra Majumdar: Have the Government so far not formulated
any scheme for the rehabilitation of the refugees when =nch a big ninher bas
heen there already for a long tire?

The Honourable Shri Moban Lal Saksena: I am informed that therc js no
l:imd availahle for settlement on ngricnlture. But they have settled them in
shops anel other vocations. There are also schemes for settling them in towns.

Mr. Deputy-Spesker: Next cuestion please.

Shri Aran Chandra Guha: One anestiou more. Sir. Is there any scheme
to settle the Fast Benzal refugess in shopkeeping and in busin s: in Assan
and in Bihar?

The Honourable Shri Mohan Lal Salgena: T have alrendv inforimed the
House that there are scheres for settling them in shapkeeping in Bihaw.  But
there is no wuch scheme at present in Assam,
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CHARTERED ACOOUNTANTS AOT

*471. ‘Shri Labshminarayan Sahu: (a) Will the Honourable Minister of
Commerce pe pleased o state whether it is a fact that though the Chartered
Accountonts Act has come into effect from May, 1949, the rules to be framed
thereunder, especially under section 4(1), have not been framed yet? If so,
what is the reason for the delay and when do Government propose to issue
those rules?

{h) Do Government contemplate to place a copy of the various rules framed
under the Churtered Accountants Act on the Table of the House #nd give an
opportunity to the members to discuse them? If not, why not?

(c) What are the countries whose degrees or memberships of their various
Associations have been recognised under Reciprocity Clause for enrolment on
the: register of Chartered Accountants? Do Government propose to lay a list
of such countries on the Table of the House?

The Boncurable Shri K. 0. Neogy: (a) The Chartered Accountants Act
came into force only from the 1st July, 1949. The regulations to be framed
under Bection 30 of the Act were publishe:l in the Gasette of India dated the

25th June, 1949. The conditions to be laid down by Government under
Section 4(1) (iii) and (iv) of the Act are under consideration. Certain neces-
sury information is being collected and an announcement will be made as soon
ns posrible.

(b) Government have go far framed only the Chartered Accountants Reguls
tions, under Section 30(4) of the Act. A few copies of the Regulations have
heen placed in the Lihrary of thc House for the information of Honourable
Members. The power to make regulatious hereafter veste in the Council of
the Institute of Chartered Accountants and not, in Government.

(c) The question ia under consideration by the Council of the Institute of
Chartered Accountants of India.

EvaOUEE PROPERTY

*472, 8hri B. P. Jhuhjhunwals: (a) Will the Honourable Minister of
Rehabilitation be pleased to state whether Government have got the total
cstimate made of the evacuee property of our nationals in Pakistan and that of
the nationals of Pakistan in India?

(h) Tf so, what are the estimates of each of these?

(c) Have our nationals been able to realise any amount of their property
fron. Pakist. and the nationals of Pakistan from India?

\d) I¢ so, what is the amount of such realisation in each case?

The Honoursble Shri Mohan Ial Saksena: (a) Government have made no
estimate of evacuee property of Indian Nationsls in Pakistan or of the pro-
perty of Pakistan Nationals in India.

(b) Doer nnt arise.

(¢) Some of the Indian nationals have been able to realize. though not in
full, the value of their property in Pakistan. hoth by the sale of immovable
property As Also the evacuation of movable property. Likewise Pakistan
Nationals have been nhle to transfer property or value thereof from India to
P?‘-l](kf:»h,

L]

(d) Figures of the value of property or cash traneferred are not svailable.
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Shri B. P. Jhunjhunwala: ls it under contemplation to make au estiwate
of this property ?

The Honourable Shri Mohan Kal Salsena: Yes. We have been pressing
upon the Pakistan Goverument to appoint joint assessment boards. Other-
wise it will not be possible to have estimates of property in Pakistan. So far
as the property of Muslim evacuees in India is concerned, we have written to
provincial Governments.

Shri Arun Chandra Guba: Will it include property in East Benguly

The Honourable 8hri Mohan Lal Saksena: No, because the Evacuee Pro-

perty law does not apply to East or West Bengal. There is a separate agree-
ment between India and Pakistan governing “those areas.

Shri Arun Chandra Guha: In any case there is property left behind by
Hindus there. Should not Government have some estimate of that property ?

The Honourabie Shri Mohan Lal Saksena: There is a different agreement.
1 do not know how we can have an estimate of property when people have not
left? -Some have of course left.

Shri Mahavir Tyagi: May I know what the reacticn of the Pakistan Gov-
ernment.is to the request of this Government for a joint commission to make
an estimate of the evacuee property in Pakistan?

The Honourable Shri Mohan Lal Salmena: They have been resisting the
suggestion.

Sardar Bhopindezr Singh Man: May I know whether it is a fact that, so far
as the agreement between India and Pakistan ss regards eastern Pakistan, is
concerned, Pakistan has infringed that agreement by extending the Evacuee
Property Act in Pakistan to East Bengal?

The Honourable Shri Mohan La} Saksena; No. They have not up till now
extended it. They have onmly taken powers under the new Kvacuee Property
Ordinance to extend it to East Pakistan.

L]
Shri Mahavir Tyagi: Boes the matter rest with the resistance of the Pakistan
Government or are the Government taking any other steps?

The Honourable Shri Mohan Lal Salsepa: I would like the Honowable

Member to suggest any other means by which we oan get estimates of propsrty
left in Pakistan.

Sardar Hukam Singh: Is the Honourable Minister aware that the Paldstan
Custodian has any amount to the credit of our refugees collected from their
property ?

The Honourable Shri Mohan Lal Sakgena: Yes. [ understand there are
considerable sums to the credit of our displaced persons from Waest Pakistan.

Sardar Hukam Singh: What is that amount?

The Homourable Shri Mohar Ial Salsena: I am not in a8 position to give
the exact amount. If the Honourable Member puts a question the information
in our possession will be made available.

Sardar Hukam Singh: The Indian nationsls and Pakistan nationals have
realised some income from their property. May I know the respective sums
realised by them?

The Honourable Shri Mohan Lal Saksena: As I informed the House the

other day, so far as the Indian nationals are concerned, they have not realised
sny sums through the Government.
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Shri Kriahns Chandra Sharma: !f the Pakistan Government got details
about our property, have those details been examined by any machinery what-
soever?

The Honourable Shri Mohan Lsl Saksena: As u matter of fact their olaims
were registered in Delhi and in other provinces. On an exumination of the
cloims it was found thut they were so exuggerated that it was not possible to
come te even approximute conclusions. Thereforc we are devising u machinery
by which these displuced persons will have to muke statements before regular
courts and verify the claims.

My. Deputy-Speaker: The Question Hour is now over.
(b) WRITTEN ANSWERS

. INpUsTRIAL PRODUCTION

*473. S8hri B. P. Jhunjhunwala: (a) Will the Honourable Minister of
Indastry and Supply be pleased to state whioh are the industries wherein pro-
duction kas increased since the statement made by the Honourable Minister

during the last Budget-session?
(b) Which are the industries wherein produotion has gone down since then?

(c) If there has beeu decline in production in any industry, what setion
by e Government taken to step up production in the same?

The Homourable Dr. Syama Prassd Mookerjee: (a) and (b). A ssatement
showing the imitalled capacity, production in 1948 and the first three querters
of 1949 is laid on the Table of the House (See Appendiz XII, annezure No. 6).

It will be seen that there hux been un upward trend in the production of
steel, cement, paper und bourd, dicsel engines, bhurricane lanterns, sewing
minchines ete.  Cotton Textiles. Machine tools, Bicycles, some Drugs and
Chemicnles have registered o fall in production.

(¢) The Stunding Caremittee of the Central Advisory Council of Industries
bus recently recommended (i) the setting up of Working Parties composed of
representutives of the Industry concerned, l.abour employed in that Industry
and Uovernment and (i) fixing of targets for 1950, in order to secure increase
in production quickly in some importunt industries. Copies of these resolu-
tions ure pluced on the Tubl of the House (See Appendiz XII, anneézuré No. T).

'Tho Giovernment hawe accepted these recommendutions and are now engaged
in implenenting themn.

HINDU.OWNED BUSINESS CONCEBNS IN PAKMTAN

*474. Pandit Mukut Bihari Lal Bhaygava: Will the Honowrable Minister
of Rehabilitalion be pleased to state:

(1) whether the Government of Iudia have lodged any protest with the
Government of Pakistan in connectiou with the latter's indiscriminate seizure
of Hindu-owned business concerns in Pakistan; and if not, why not; and

(b) whether the tiovernment of India have. anv intention of moving in this
mutter before the U.N.O. or the International Court of Justice?

The Honourable Shri N. Gopalaswami Ayyangar (Minister of Transport and
Railwava): (1) The Government of India drew the atentien of the Government
of Pukistew to a number of allegutions to the effect that they had been seizing
properties of nou-Muslimg living in Pakistun, Th? Pskistan Government '
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denied these allegations and added that any person aggrieved at the steps
taken by an official of the Custedian Organisation in Pakistan was at liberty
to appeal to the Custodian. But not a single appeal had till then been ﬁled
by the parties reported to have been affected.

(b) The Government of India are still trying to settle the problem of
evacuee property in the two countries by negotiation. Only when these efforts
finally fail, they will consider whether other course should be adopted.

PrOPERTIES OF HINDUS IN PAKISTAN

*475. Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister
.of Rehabilitation be pleased to state:

(s) what was the number of Hindu-owned firms, business concerns, Joint
Stock companies, factories, etc., carrying on business in the Dominion of
Pakistan in July, 1949; '

(b) what is the number of such firms, business concerns, factories, etc.,
seized, sealed and taken possession of by the Custodian of Evacuee Property
in Pakistan and what is the extent and value of the property involved therein;
and

(c) how many Hindu shops and business concerns are still existing in
Pakistan, and whether they have also been served with notices to show cause
why' they should not also be seized as Evacuee Property?

The Homourable Shri Mobsn Lal Saksena: (a) and (b). The Government of
India do not have the required statistics.

(c) According to our information there are three or four Hindu shops and
concerns still functioning in Lahore and a handful in Karachi so far as the
Government of India are aware. The Government of India are not aware if
notices have also been served on them. Generally the Pakistan authorities
took over concerns without notice.

EvAoCEE PROPERTY .

*476. 8hri Ajit Prasad Yain: Will the Honourable Minister of Rehabilitation
be pleased to state:

(a) the approximate value of the property in the hands of the Custodians in
the whole of India immediately before the coming into force of the administra-
tion of Evacuee Property Ordinance No. XXVII of 1949;

(b) the approximate value of the property released or liable to be released
as a result of the said Ordinance No. XXVII of 1849 out of the property referred

to in part (a); and

() the respective figures in respect of properties referred to in parts (a)
and (b) for each of the Provinces and States in India?

The Honourable Shri Mohar Lal Sakaena: (a) and (b). Information is not
available,

(e) Does not arise in view of the position stated in repty to part (a).
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DigpLACED PERSONS FROM KASEMIR

*477. 8ardar Bhopinder Singh Man: (a) Will the Honourable Minister of
Rehabilitation be pleased to state the number of displaced persons from raider-
hell territory in Kashmir living in India?

(b) How many of them are Hindus, how many are Sikhs and how many
are Muslims?

(c) Whas. are the plans for their rehabilitation and how far have these
displaced persons been rehabilitated?

The Honourable Shri Mohan Lal Salsensa: (a) and (b). Of the displaced
persons who have escaped from Kashiiiv'territory under the enemy 8,300 are
in Yol Camp, 83,118 in Jammu Camp and 4,800 in-Hoshiarpur. 1t is dificult
to estimate the number of those who are outside, for the displaced persons are
so scattered that the cost of a census would be out of all proportion to the
advantages thereof. ' '

(c) Many of them are reported to have been settled on land, but detailed
plana of ‘their rehabilitation are being formulated. ' '

Cvore SureLy
vg7s, [ it Kuladbse Chaltha:
S\ Ghrd LAkGhminarayan Sahu:

Will the Honourable Minister of Industry and Supply be pleased to state:

(8) the number of bales of cloth received in the Provinces of Assam and.
Orissa from Bombay and Bengal during the year 1948 and from lst Jenuary
to 318t October 1949,

(b) whether Government have made any arrangement for transportation of
the bales through Eastern Pakistan;

(c) if so, whether Governioent propose to lay on the Table of the House
the conditions agreed to by the Pakistan Government;

(d) whether Governinent are sware that there is a great dearth of ordinary
qualities of dhkolies, sarees and marking in the Province of Assam; and

(e) whether Government propose to take steps to provide cloth to the peeple
of Assam?

The Honourable Dr. 8yama Prasad Mookerjee: (a) A statement is placed
on the Table of the House [Bee Appendic XII, annexure No. 8 (Statement I)].

(b) Yes. There were difficulties in the way of moving cloth to Assam from
Canlcutta via Santahar. Cloth from Bombay and Ahmedabad is now moving
via the O,T. Railway and Katihar. Io addition the all-river route from Cal-
cutta is also being used.

(c) The relevant clause of the Inter-Dominion Agreement between India
and Pakistan resched in Delhi in December 1948 is placed on the Table of the
House '{See Appendiz X[I, annezure No. 8 (Statement I1)]. '

(d) The Government of Assam have reported that there is hot
of urdinary qualtiss of dkobies, sare®d; sod arking in Agam - L 28

(e) The Assam Government have always been given their regular
of cloth-through their own Rominees. and the Central Govmnmentvgwjll b(.l;uot-:s.
pared to give to Assam any additional quotas which the Assam Govemnfent
may ask for. The _movement. of cloth to Assam through normal trade channels
l;?:n:een temporerily restricted at the special reque:;t. of the Assam Govern-
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ForeioN TRraDE

*479. Prof. K. T. Shah: (a) Will the Honourable Miuister of Commerce
be plessed to give the figures of the Foreign Trade of India sea-borme as well
as across land frontier, distinguishing between imports, exports and re-exports
quarterly since 1st April, 1945 to the end of the second quarter 1949-5C?

(b)_ Will Government indicate the reaction, as revealed by the statistics
giver. 1n repiy to part (a) above of the devaluation of the Rupee in terms of
gold, upon the volnme, value, and direction of the foreign trade of India?

The Honourable Shri K. 0. Neogy: (a) I lay on the Table of the House
statements giving figures of the Foreign Trade of India seaborne as well as
across land frontier, distinguishing between imports, exports and re-exports
monthly since 1st April 1945 to the end of the second quarter 1949-50. (See
Appendixz X11, annexure No. 9).

(b) As figures of the Foreign Trade of India since devaluation, i.c., from
October, are not yet available, it is not possible to reply to this part of the
question.

CoaL Rarsixna CONTRACT

*486. Shri R. L. Malviya: (a) Will the Honourable Minister of Industry
and Supply be pleased to stste whether Government are aware that the Coal
Raising gontrsct of the Governruent Reilway Pondi Hill Colliery (in the merged
State of Kores in the Central Provinces) was given to one Mr. D. P. Rawal
his tender bsing the lowest, inclusive of the costs of explosives and drilling etc.,
but sfter acceptance of his tender, he was again allowed costs of explosives and
drilling and iktus a higher rate than the one given to other tenderers was allowed

to kim? =

(s) {f so, why was the rate increased?
L)
{c) Bave Government eaquired into the matter and taken suitable action?®

The Honourable Dr. S8yams Prasad Mookerjee: (a) The original tendered
rates of Mr. D. P. Rawal were inclusive of the costs of explosives and drilling
charges. It was, however, decided that the cost of explosives and drilling
charges should be paid separately on the past year's actua's. The original
tendered rates were accordingly reduced and the tender of Mr. Rawal was
sanctioned exclusive of the cosb of explosives and drilling charges.

(b) and (c). Do not arise.

ENROLMENT oF ADvooares or HigH Couwmts IN StTaTs IN FEDERAL CoURT

*481. Skri P. T. Ohacko: Will the Honourable Minister of Law be pleased
to elate:
(a) whether it has come to the notice of Government that there is no

provision at present, for an advocate of 8 High Court of an acceded state to
get himself enrolled as an advocate of the Federal Court; and

(b) whetber Government will bring this matter to the notice of the Federsk
Court?
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The Honourable Shri Satyanarayan S8inba: (Minister of State for Parlia-
wmentary Affairs): (a) Yes.
(b) The Federal Court has been requested to make suitable provision in its

rules made under section 214 of the Government of India Act, 1935, for the
enrolment of advocates of the High Courts of Acceding States.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART 11— PROCEEDINGS OTHER THAN (QUESTIONS AND ANSWERS)
Friday, 9th December, 1949

The Assembly met in the Assembly Chamber of the Council House at »

Quarter to Eleven of the Clock, Mr. Deputy-Speaker, (Shri M. Ananthasayenam
Ayyangar) in the Chair.

QUESTIONS AND ANSWERS
(8es Part 1)

1145 A M.
MOTION FOR ADJOURNMENT

REPORTED AOLDING-UF OF RAwW JUTE BALEs BY PARISTAN GOVERNMENT

Mr. Doputy-Speaker: I have received notice of an Adjournment Motion
from Mr. H. V. Kamath. I will read the motion:

T hereb: dgive notice of my intention to ssk for ieave to make a mation for the
adjour ¢ the busi of t{m A bly for the purpose of diacuseing a definite master
of urgent public importance, namely, the reported holding-up by the Pali QOovernment
of nearly five bundred thousand balea of raw jute already loaded on bergea and bowod for
India.” N

The Honourable Shri K., O. Neogy (Minister of Commerce): Sir, this is
e matéer which is under negotistion at the present moment. I would be

prepared to anewer a short notice question at a later etage if the hon. Member
would put it to me.

Bhri H. V. Kamath (C.P. and Berar: Genersl): In view of the aesurance
given by the hon. Minister, I would not press it now.

Mr. Doputy-Speakezr: We will now proceed to legislative business.

INDUSTRIAL DISPUTES (APPBELLATE TRIBUNAJL) BILL

The Homourable Shri Jagjivan Ram (Minister of Labour): Sir, I beg
to move for leave to introduce a Bill to provide for the establishment of a=
Appellate Tribunal in relation to industrial disputes and for certain matters
incidental thereto.

Mr. DeputySpeaker: The question is:

*That jeave be granted to intrvduce a BiMl to provide for the establishment of an
Appeliate Tribunaf in relation to industrial disputes and for certain mattera incfdental
thereto.”*

The motion was adopted.

The Honourable Shri Jagjivan Ram: Sir, I introduce ébe Bl
( 417 )



INLAND STEAM-VESSELS (AMENDMENT) BILL

The Honourable 8hrl K, Santhanam (Minister of State for Transport and.
Bailways): Sir, I beg to move for leave to introduce a. Bill further to amend:
the Inland Steam.vessels Act, 1917.

Mr, Deputy-Speaker: The question is:

A ““That leave he granted to introduce a Bill further to amend the Inland Stesm-messels:
‘Act, 1817

The motion was adopted. v
The Hanourable Shri K. Santhanam Sir, I introduce the Bill.

ADMINISTRATION OF EVACUEE PROPERTIY BILL

The Homourable Shri Mohan Lal Ssksens (Minister of State for Rehabili-
tation): Sir, I beg to move for leave to introduce a Bill to provide for the
administration of evacuee property and for certain matters connected
therewith,

Mr, Deputy-Speakes: The question is:

“‘That leave be gnuted to introduce a Bill to provlde for the aedmvinietration of evacuee
property and for certain matters conmected therewitb.”

The motion was adopted.

The Honourable Shri Mohan Lal Saksena: Sir, 1 intioduce the Bill.

INDIAN RAILWAYS (AMENDMENT) BILL

Mr. Deputy-Speaker: We will now take up further consideratiomr of the
Bill further to amend the Indian Railways Act. 1880. We will now pzoceed
with clause 10 which wae allowed to stand over.

The Homourable Shri K. Santhanam (Minister of State for Transport and
Railways): We were discussing yesterday an amendment to clause 10. I am
glad to eay that I shall be wiling to accept the amendment suggested. There-
fore I beg to move:

“Thbat in clavse 10 of the Bill. in the proposed new section 74B of the Indian Bailways
Act, 18900, sfter the words ‘may arise’ ecourring in the last line, the word ‘omly’ W
inserted.’

This will make the interpretation quite clear and that will be more or less
in consonance with the interpretation suggested.
Mr. Deputy Spesker: The question is:

“That in clause 10 of the Bill, in the proposed new section 74B of the Indian Railways
Act, 1890, after the words ‘roay arise’ occumﬂg in the last lne, the wazrd ‘enly’ be
wyerted.”

The motion wae adopted.

Mr. Deputy-Speaker: The question is:

“That clause 10, Bs amended. stand part of the Bill.’*

The motion was adopted. '

Clause 10, as amended was added to the Bill.

Clause 1 was added to the Bill.

Ths Titleé and the Presmble were added to the Bill.

The Honourable Sbri K. 8anthenam: Sir, I beg to mowe:
“I'hnt the Bill, a8 ameaded, be passsd.”

{ 418 )



INDIAN RATLWAYS (AMBNDMENT) BILL 419

Sir, I do not want to take up the time of the House . I only want to say
one or two words. Though I resisted any change in the legal responsibility, the
Railway Ministry has been taking & very generous attitude m the matter of
claims. Now, Railways have been instructed to settle claime promptly, also
not to teke technical objections where the loss or damage is really to the
pérties concerned. Sir, it is true that there have been some cases where
merchants have lost and their claims were delayed sometimes. We have
speeided up the entire machinery now. Also I would like to mention to the

ouse that there are certain elements which are trying to exploit the railway
liability and are making claims a regular business for exploiting the railways.
We have to take care ag2inst them. They are making it a point to see that
things are sent in a defective condition and at the end they put forward all
kinds of claims. I am not making a general accusation against any clase or
section, but there is a small body of persons who are exploiting and we have
to be very careful against them.

One thing also I may mention; so far as the railway risk is concerned, we
are extending the list. Now for about 7088 items only raiiway risk is permitted;
owners’ risk is not permitted, and amongst the articles which are to he sent
only at railway risk, the following are gome items: Sugar, Paper, Oilseeds,
Oilmen’s stores, Jute, Iron and steel, Hides and skins, Hardware, Grains ard
pulses, Fibres, pressed and unpressed, Drugs, Raw cotton, Charcoal, Cement,
Biscuits, Bicycles, Tobacco, etc.

Therefore in all these main articles, the railway liability is that of the
bailee. It is only in the minor articles the question of owner's risk and
railway risk comes, and therefore my friend, Pandit Thakur Das Bhargava,
need not be very apprehensive that the railways are in any way trying to shirk
their responsibility. 8ir, I move.

Mr. Deputy-Speaker: Motion moved:
“That the Bill, as amended, be passad.”

Shri B. K. 8idhva (C.P. and Berar: General): The hon. Minister has givest
3 list of things which can be sent only at railway risk. Will the rate be the
same as the rate for owners risk or will it be higher?

The Honourable Shri K. Santhanam: There is no owner’s risk for these
articlés.

Mr. Deputy-Speaber: They can be sent only at railway risk.
Shri R. K. Sidhva: Then there is no improvement at sli.

Pandit Thakur Dag Bhargava (East Punjah: General): Sir, I am grateful
to the hon. Minister for this much more information he has given at this
stage. I am also glad that railways have been instructed not to take technical
advantage in respect of claims of the people at large, where compensation is
really due. I am one with the hon. Minister in his condemnation of those
people who want to take advantage of the legal position in the Railway Acg
and want to have compensation where it is not due, and the recent improve.
ment which has been made in the Railway Act for insisting on a particular
kind of packing which will, I hope, go a long way in removing this complaint.
All the same, Sir, I submit for the consideration of the hon, Minister. that
this Bill has not improved the position in any way. It may be true that it
has not worsened the position as has been claimed by the hon. Minister, but
what was previously latent in the owner’s risk note has now become patent
to the whole public. It is true that so far as railway risk is concerned, there
are certain articles in which there is no question of owner’s 1isk and  ihe
hon. Minister has taken credit for this. I give him that credit. It is all right.
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The desirable thing is that all these things should be sent at railway risk.
In sll these things the rates should not be excessive. After all public interests
require cheap and safe transport and therefore in regard te articles which
can be taken at owner’s risk if we diminish the responsibility of the railway
it is not in the public interest. If chesp and safe transport is desirable, the
rates in regard to owner’s risk also should remain as they are but the responsi-
bility of the railway should not be diminished.

My amendments have not been accepted on the plea that this is only 2
procedural Bill. Where they take away the common law right of a person
to claim damages, surely it is a question of substance and not of procedure.
1n this procedural Bill a substantive right has been taken away and where
in fact my amendments were on matters of substance the hon. Minister failed
to consider them on their merits,

There is however one hope. The hon. Minister has been pleased to say
that within a period of two or three years he is going to bring forward s
comprehensive Bill when these matters will be considered. I for one do not
see any justification for not considering these matters of substance even today.
All the same if the hon. Minister is going to bring a comprehensive Bill let us
wait for it. I would however submit to the hon. Minister that he should take
steps to see that thefts and cases of negligence on railways are diminished.
My own fear is that by passing this Bill we have reslly encouraged such cases,
because when the Railway is not responsible, its servants will not tale care
to see that thefte do not occur or negligence is avoided. However I am happy
that in regard to certain matters the position has been improved. For instance,
in regard to claims people will certainly get their claims settled more speedily
and in & summary msanner.

I would also suggest that the hon, Minister should .bring forward his
proposed comprehensive Bill as soon as possible, so that the public may be
‘benefited and in our new set up we may have an easy, cheap and safe transport,
The complaints against the railways are universal. Corruption and thefts are
increasing and if in a department of the Goversment these things cannot be
diminished I do not see how the public morals can be improved. Both react
on each other. My submission is that steps should be taken as early as possiple
to bring in the new Bill so that the allocation of responsibility may be rightly
rade. This is a very important matter and unless and until responsibility is
rightly allocated, it is difficult to get justice done in cases where people are put
to a loss on account of negligence or thefts on railways.

Shri C. Subrameniam (Madras: General): ®ir, there is a certain amount
of misunderstanding in the minds of hon. Members regarding the provisions
contained in clause 10 of this Bill. The responsibility of the railway adminis-
Magon as carriers is laid down in section 72 of the Railway Act. Clause 72 (1)
rads

“‘The responsibility of a railway administration for the loss, destrection or deterioratior
of animals or gouds delivered to tbe administration to be carried by railway shall, subject
to the other provisions of this Act, be that of a bailee under sections 151, 152 and 161 of the
Ipdian Contract Act, 1873 ’

Sub-clause (2) of section 72 reads:

“An agreement purporting to limit that respounsibility shall, in so far as it purports
40 effect such limitation, be void, uplesa it,—

{a) is in writing signed by or on behalf of the person sending or delivering te the
18 Noow Tailway administration the animals or goods, and

(b) is otherwise in a form approved by the Governar Genars! in Council

3ubclause (2) is being taken away. But the responsibility fixed sn the railway
administration vuder section 72 (1) remains there.
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I would now draw attention to the ‘provisione of sections 151, 152 and 161
of the Indian Contract Act, 1873.

Section 151 says:
“In ail cases of bailment the bailee is bound tc take as mauch care of the goods bailed

to hin: as a men of ordinary prudence would, uader aimilar circumstances, take of bis own
goods of the same buik, quality and value as the goode bailed.”

Section 152 reads:

“The beilee, in the absence of any special o , i3 not responsible for the loss,
destruction or deterioration of the thing bailed, if be bas taken the amount of care of it
described in section 151.”° '

Section 161 says:

“If, by defaunlt of the Lsilee, the goods are not retnrned, delivered or tendered at the
ploper time, be is responsible to the bailor for any loes, destruction or deterioration of the
gouds from that time."’

The responsibilties fixed on the railway administration under these sections
of the Indian Contract Act remain intact and have not been taken away.

Under sub-clause (2) of section 7% of the Railway Act if the railway adminis-
tration wanted to get out of these responsibilities the sender should in writing
agree to that. That is why when the goods were being sent ab the owner’s risk
8 special procedure was being followed, namely the signing of so many risk notes.
It was 8 cumbersome procedure and the senders were finding it very difficult
to get attestors. Hence the procedure had to be simplified. The point is:
Do you want two rates or not--owner's rick and railway risk rates? Some
people may think that after all in certain type of goods there is mot so much
of risk involved and they would like to send them at their own risk at a cheaper
rate. When owners are prepared to take the risk is it not necessary for the
railway administration to provide cheaper rates, so that owners may take ad-
vantage of them and send their goods at their own risk. It is certaioly very
necessary and the general class of merchants would certainly welcome it, even
though hon. Members here might think that there should be only one rate
with the responsibility fixed on the railways in all cases. That is why there
are two rates provided in the Bill. If so, when goeds are sent at owner’s risk’
is it necessary that the present cumbersome procedure should be followed or
should it not be simplified? This Bill simplifies that procedure. If a person
sends his goods at his own risk it is not necessary that he should sign so many
forms. If he wants to eend his goods at the railway risk he paye a higher rate
and gets a. certificate saying that the goods are being sent at the railway risk.
I do not see any disadvantsge caused to senders by this procedure.

Under clause 10 relating to the liability of a railway administration for goods
in defective condition or defectively packed, the railway sdministration is en-
titled to say that for the purpose of accepting certain goods for being sent they
should be packed in a standard way, eo that there may not be any deteriora-
tion or loss due to defective packing. But if the owners say that it is not
necessary that the goods should be packed in a particular way and that they are
prepared to take the risk, should not the railway administration give them the
facilities to send their goods so defectively packed? TUnder the proposed sec-
tion 74A says: that if any owner says that as far as he is concerned he is pre-
pared to send his goods though the packing is defective, certainly the responsi-
bility for any loss due to defective packing has ta be taken- by the sender.
Proposed Section 74A says:

“‘exoept upon proof of negligence or misconduct on the part of tbe railway administration
or any of ite eervants.”
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Sufficient safeguards have been made providing that the nature of the pack-
ing should be recorded by the serder or his agent in the forwerding note. He
bas got to record it. Only then the zailway administration can take sdvantage
of it. When the owner himseli willingly makes & note in the for
warding note tha! " the packing is defective, then if any loss is caused
id will cectainly be for the owner %o prove that the loss was caused not
due to the defective packing but because of the negligence or misconduct of
the railway ~administration or any of its servants. After all, the onus of proof
in all cases is a matter of procedure. When the onus is put on a certsin person
he has to lead prime facie evidence to say that all the necessary precautions
bad been taken and that the loss could not have been caussd but for the negli-
gence or- misconduct of the railway administzation or any of its servants.
And it will be for the railway admmistration to refute that evidence. “When
the whole evidence has been placed before a Tribunal there is no question of
onus of proof either this way or that way. The entire matter is considered
by the Cleims Commissioner and he comes to conclusions in the matter. That
8 the procedure. When the whole thing is placed before a tribunal or court
the entire evidence has to be considered and they come to an independent con-
clusion. In cases where absolutely no evidence is available diffculties may
srise because the onus has not been discharged, then the party may have to
guffer. In all the other cases the placing of the onus.is merely procedural.
Therefore I would like to submit that when the owner himself sends certain
goods in improper or defective packing, then he has to take the respoansibility;
it will not be for the Railway administration to prove how that dawmage was

“cnused. So I would respectfully submit that even under section 74A the res
ronsibility that the Reilway administration should take sufficient care as laid
down in section 151 of the Contract Act is not abrogated. That responsibility
ig still thers. Even though the goods may be in defective or-improper packing
the responsibility which 1 laid on the raliway administration that it should
iake such care as any other prudent man will take under the circumstances
is vot taken away. If it does not take such care it will amount to negligence
on the part of the railway administration. 1 do not think therefore that the
responsibility of the railways is in any way abrogated. But when it is a csse
of defective or improper packing the responsibility of proving that the demage
or loss is due to the misconduct or negligence of the railway administration
is on the person who alleges it. Even in any other case when a person claims
certain damages on the ground of misconduct or negligence of the other party
it is for the person who makes the allegation to prove that neglect or ros-
conduct in & court of law—in any Civil Court. In the special circum-
stances—when he himself sends the goods with improper packing certainly §t
will ke for him to prove that there has been negligence or misconduct on the
part of the railway administration or any of its servants.

Under the proposed section 74B it is not as if anybody is forced to send
things in an open wagon. But suppose covered wagons are not availuble ab
certain stations and only open wagons are available. The owner knows he 8
ruoning a risk but he is prepared to take the risk beoause he wants to have
the goods meved as early as possible end he says ‘‘send it at my riek in the
open wagon’’. Then he takes the respoasibility. Even yesterday my sub-
mission was that even as the wording stood, that is, even without the addition
of the word ‘‘only”’ the meaning is that the railway administration ig not rea-
poigible for any desfructicn. deterioretion or damage which may arise by
reason of the goods being so carried. But it is limited only to those ceaes.
and whenever there is negligence or misconduct on the part of the railway
administration and because of that the damage or loss is caused to the party
tho railway administration would be liable. But the addition of the word
*“only’’ makes # more clear, though even without it the respopsibility of the
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Ruilwaye under section 151 of the Contract Act is always there. Whenever
there is negligence er misconduct it ie clear under seotion 74B that the railway
administration will always be liable.

In regard to section 74C, as I have already stated, it provides two risk
rates—owner’s rigk rates and railway rigk rates. In the interests of the busi-
nese community and the public it ie necessary to have the two rates, one
cheaper than the other.

My hon. friend Pandit Thakur Das Bhargava was pleading for the common
law right. Eut ewen though he wes using the words ‘‘common law right’’
he was not pleading for the common man’s right. After all, the common man’s
xight has been properly safeguarded by making a provision in all cases for
a compensation but finding the maximum limit at Ra. 10,000. But what he bas
been pleading was for the richer people, for the millionaires. (Inésrruption.
‘Those people will not be content with Rs. 10,000 but will claim lekbs an
lakhs saying ‘‘we are millionaires, we are earning lakhs and lakhs, therefore
we should be Paid ‘more”. Buat -any common man to whom an injury may be
<caused wiil ngt be able %o claim more than the maximum provided and he will
‘be quite eomtent with that.

Dr. P. S. Deshmukh (C.P. -and Bersr: General): The hon. Member thinks
very low of common people.

Shri O. Subtamaulam: As I have already pointed out, they will be quits
con#ent to get Re. 10,000 without going to court and spending money on law-
Fers and going fhrough all the difficult process. By thie summary procedure
provided in the Bill they will be adequately compensated. As far as the richer
veeple are concermed they will very well take care of themeelves, I do not
think therefore that any change should be made in respect of this provision.
“This limit should be fixed. After all the railway administration is not a private
‘body—itis not a private enterprigse. It belongs to Government and therefore
it belongs to the community. ‘When it is run for the community as a whole
it cannot take upon iteelt an unlimited liability of paying millions and milions
to the richer people, to the millionsires, who might unfortunately get caught in
some aecident and get injured er die in that accident. As far as the common
‘man is concerned his right has been properly safeguarded. The right of the
community has been eafeguarded. Even when a comprehensive Bill comes
‘before the Assembly or the Pusrliament later on, I do not think there should
‘be any change in tliis provision. I thinik we have done well in amending this
provision in the manner we have amended it and I do not think there is any
:cause for grievance for anybody.

Mr. Deputy-Speaker: The Bill has been sufficiently diecussed. Anyhow
T shall call upon Mr. Nagziruddin Ahmad.

Mr. Nasiruddin Ahmad (West Bengal: Muslim): 8ir, I shall make only
short points. I fully welcome the provigione of the Bill. But I would im-
press upon the hon, Minister the need for a full examination of the question of
placing the onus. There has heen some amount of misapprehension that s the
responsibility of the Railwaye has been made clear, the question of onus is
merely procedural and that therefore it is immaterial. But a procedural law
Tmay seriously jeopardise some rights of a party by placing him at a disadvant.
‘age. And it haa been thought that all grievance as to difficulties in regard to
onus i ewept away by the fact that a High Court appeal has been aFHowed.
But if there is a difficult question of onus which it is impossible for a man to
prove. the High Court will not be able to give any relief to him in case there
i infustiee.

The Houourable Shti K. Sanfhanam: I do not kmow where the High Court
-comes: in here: Tt is only in respect of compensation and there it is automatic.

Mr, Raaroddin Ahmad: T am asking him fo reconsider the whole mafter
wheir £he 1evisiont of the Act comes up.
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(Bnglish trenslatien oj the abeve speech)

Shri Lakshmiparayan Sahu (Orissa : General): Sir, I will not take much:
time for this Bill I only wish to say that the unkind remarks of ths last:
speaker, as also of others, about the common people have pained me very:
much. Therefore I wish to say that the common people demand compensatians
only becsuse of the fact that they have to experience such hardships at the
bande of the Railway autborities for their goods. The Railways reap so much
profit and yet the common people are stigmatized by saying that if such things
would bappen in future then a large number of puqu will take adventage of
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it. About the Railway claims I eay that many people do not file claims. They
get tired of writing reminders and letters and yet the claima are not settled.
I have a friend who deals in drugs and medicines. If a packet gets lost then
he has to carry on correspondence for years together and yet no eatisfactory
reply is received. For this reason I say that the common people are not at
fault in this respect, the fault lies with the Railway, and that also for the rea-
son that till recentiy the Indien Reilways were British owned and big persons
are serving therein. Their attitude is still European, and this therefore is the-
cause of all this trouble. I remember that I ordered a parcel from the Alem-
hic, it was to be sent to Raigarha and the word Raigarha was written clearly
shereon. But it went to Raigarh. When after a very long drawn out corres-
pondence the parcel reached me I had to pay a good deal of demurrage charge.
Wby I was required to pay this demurrage charge? But I had to pay. For
the last six monthe I am in corcespondence with the Railway authorities but
as yet the demuarage charges paid by me have not been refunded. This was no%
in the least my fault. The word Raigarha was written thereon, but it was sent
to Raigarh. That is why I say that such things do happen.

I would like to eay only so much that even after writing a number of let-
ters the Railway authorities do not settle the disputes. I welcome the ap-
pointment of a Commissioner. But I like to know in what manner the Com-
missioner would work? If the appointment of a Commissioner en#ails a quick
settlement of disputes then it is all right else this appointment of a Commis-
sioner will be an additienal waste of public money.

The Hobourable Shri K. Santhanam: Sir, I don’'t want to gd over the
ground which has been covered 60 many times. So far ae the legal agpects are
concerned, I have explained the position many times and though Pandit Thakur
Das thought fit 10 repeat them sgain, my friend Shri C. Subramaniam has ex-
plained them. But one thing I must deeply regret. Pandit Thakur Das said
that corruption in the Railwaye is increasing. It is entirely untrue. Sir, T
think corruption has diminished to a very great extent during the last one year.

Pandit Thakur Des Bhargava: Question.

The Honourable Shri K. Santhanam: The number of thefte bas decreased,
cases of pilferage have decreased and the number of current clasime has dec-
reaged. All this shows that in this matter there is a great improvement. I
have gone all round the country and have met the merchants themselves. They
have told me everywhere that today in the matter of giving wagons, in the
booking of parcels and in every other aspect, corruption has decreased consi-
derably. It is discouraging to the Railway ataff all over the country that Mem-
bers in this Assembly should gp on repeating such charges without careful con-
sideration of the facts.

Shri Upendranath Barman (West Bengal: General): What are the figures
regarding current claims?

The Honourabde Shri K. Santhanam: I have given them many times in.
reply to questions and I hope I shall be giving them later. I cannot be keep-
ing all the numbers of claime in connection with a Bill which does not deal
with such matters. I am quite willing %o give later the information which my-
honourable Friend Mr. Barinan requires.

Sir, even now the loss incurred by the mercantile community is less than
onefourth of one per cent. of the enfire goods baoked both at owner's risk and
railway's risk. Even that is high and we want it to be reduced to the third
decimal plsce; eved :1 per cent. may he too bigh. But I do not think it helpe
the Rallway Adminietration or even the m#erests of morality, as Pandit Thakur
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Das hsa been kind enough to say, to exaggeraté matters, to make it appear
.6 if things which are being despatched are being lost as a matter of course.

The last speaker, Mr. Sahu, I think confused matters. These commiegioners
.are not going to be appointed to deal with claims. They are going to be ap-
pointed to settle compensation for poor people who may suffer damage or injury
in cese of a reilway accident. There it has nothing to do with the mercantile
~ecommunity_. It~is the passengers who will suffer logs or damage and in order
to give them compensatien for the injuries received or for the death of the
bread-winner, .the commissionerg have been brought in. The cla'ms will be
deslt with by the ordinary administration and the machinery has been so speed-
«ed up that there are only a very few claims of over six months st present. .

Mr. Doputy-Speaker: "The question is:

“Thay the Bill, es amended, he passcd.”

The motion wos odopied. -

ELECTRICITY (SUPPLY) AMENDMENT BILL.

The Honourable Shri N. V. Gadgll (Minister of Works, Mines and. Power):
!Sir, I beg to move:

“That the Bill to omend the Electricity (Supply) Act, 1848, be taken into
consideration.”

It is over 8 yenr now that thic House decided to legislate on the important
subject of rationalising the production and dlstribution of electricity in ordetr
to promote the electrical development of India. The Electricity (Swupply) Aeb
af 1948 accordingly envisnged the setting up of two main orgguizationa—one
at the Centre and the other in the Provinces—to put into operstion the ohject-
ives of that legislation. The amending Bi}l that is now before the House seeks
‘to facilitate the setting up of those two orgonizationa. namely the Central Eleo-
tricity Authority and the Provincial Electricity Boards.

. The Central Electricity Authority is charged with the functions of develop-
ing a sound. adequate nnd uniform nationsl power policy and of co-ordinating
the activities of the planning agencies in relation to the control and utilisation
of national power resources. It is also entrusted with the function of arbi-
trating in matters arising between the Provincial Governments or the Boards
on the one hand and a licensee or other persons on the other. Though this
Authority should have been set up sometime last winter, the fact that it has
not yet come into being cloer not mean that there has been no central super-
vision qver tbe subjeet of clectrical development in the country. The Central
Electricity Commission and the Central Waterpower, Irrigation and Navigation
Commission have kept as close « watch as possible over the development of
slectricity, as the concurrent nature of the subject under the Government of
India Act 1935 would allow. With the coming into force, however, of the
sixth Schedule to the Electricity (Supply) Act, problems will arise in future,
as indeed some have abready arisen. which will need expert attention and
which make it necessary that the Authorits be set up with tbe least amoun$
-of delay. Paragraph 1 of the Statement of Cbjecte and Reasons of the amend-
ing Bill describes the difficulty which we have had to face in constituting the
Authority. There is firstly, the diffculty in finding the full-time engineering
personnel with the calibre which will inspire confidence in the Authority. AR
-engineers of repute are alreadv usefully employed in promoting the electrical
development of the country and we are a)] aware of the great demand for thetr
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.services from many competing sources. For some considerable $iine, there
fore. it will be necessary for the Central Governwent to use the Engineers of re-
pute Wwhich it already has to constitute the Central Electricity Authority. The
intention of the amending Bill is therefore to ensure that the Central Govern-
ment is not prevented from appointing part-time members according to the exi-
gencies of the work in the Authority. I can also assure the Howse $hat the ap
pomtment of such part-time members will not in any way affect the impartial
nature of the Authority or diminish the confidence which the Authority ig %o
instil in every organisatien which is in any wav connected with the develop-
ment of electricity. The amended Act which in fact make it possible $o eppoint
part-time judicial members—if the need ever arises—to take up cases of dis-
putes which may be refertred to the Autboritv for sarbitration. The amend-
arents now sought to be introduced will make for economy and for the best uti-
lisation of the limited engineering pereonnel that is available in the country.

The reasons which justify the amendments in respect of the Central Elec
tneity Authority also impel us to take cerresponding measures to facilitate the
-sevting up of the Electricity Boards in the provinces. Under the Electricity
{Supply) Act. these Boards are to be set up by September 1950 and certain pro-
vinces are already devoting considerable thought to bring the Boards into being.
‘They have, however, come up against certain practical difficulties, the most
important of which are connected with the financing of the Electricity Boards
and the administrative expenditure involved in having to appoint at least three
full-time members. I am clear in my mind that the position will be changed
motevrially if the amending Bill is passed into law. The difficulties
-of finance and personnel will largely disappear ag #he amending Bill
" wiii make it possible for the provinces, if they so desire, to make
sheic own Chief Engineers and other officces the Chairman and Mem-
‘bers of the Provincial Electricity Boards. There can be no doubt that the
Boards must be set up and given u trial and that every effort must be made to
facilitate their constitution. The Electrizity (Supply) Act is in rcany ways
quite a revolutionary piece of legislation, the adoption of which, this House
decided a year ago. would result in the more rapid progress of electrfication in
the coustry. Old prejudices die hard and tbe adoption of something new which:
will remmove the administrative machinery from its-age-old 1rut of red tape aod
vonservatism 8 bound to wtic up hestility and conjure up imaginary difficulties
in certain quarters. It is clear, however, that the Provin¢ial Electricity Boards
represent an esperiment in autonomy in the field of electrical development
<ircumseribed by healthy and useful dizection from the Provincial Governments
and the Central Electricity Authority. The Boards will to a very large extent
fashion their own policy of developing electricity in the provinces and take con=
<rete steps to implement that policy. Theirs will be a vision, which we hope,
will be larger than that of which has yet been brought to bear on the electri-
fication of the country, and the sooner they can commence their work the bet-
ter it will be for the industrialisation of the country.

Opportunity has also been takeu to remove a mistake which occurred when
vbe main Act was massed. namely, that Section 83 which ought to have been
brought into force immediately was not included in sub-section (3) of section 1.
I thought this Bill would have the unique honour of no amendment being mov-
ed and till I got up to make this motion for consideration. there waa no amen
ment on the Order Paper- But I have got an armendment now which Sjt.
Kidsdbar Chaliha and Lakshminarayan Sabu proposed to move. Although I
cean oppose it on she technical ground that the notice has been received onl
this morning at 11 a.%., I want to assure them on the merits of the amendmen
that the clause leaves sufficient discretion for the rulemaking power and what



428 OONBTITURNT ASSEMBLY OF INDIA (LReisLamive) [9TE DEC. 1949
[Bhri N. V. Gedgil]

they have suggested in the proposed amendmend will be taken into ccnsidera--
tion. But to bind down the hands of the Authority statutorily is in my humble
opinion not a wise provision. That is all I want to say about this amendment.

Mr. Deputy-Speaker: Motion moved:

“That the Bill te amend ¢he Electricity (Supply) Act, 1948, be taken into
consideration. "

Shri H. V. Eamath (C. P. and Berar : General): Sir, I am sorry I am no#
in a position to accord wholehearted support to the Bill that has been brought
before the House by the hon, Minister for Worlks, Mines and Power. The
hon. Minister bas sought to put a fine gloss over unpleasant facts and attempt-
ed to concea! behind a smokescreen of words the failure of Government to
implement what the hon. Minister himself has described as a ‘‘revolutionary’’
pisce of legislation. When the Electricity Supply Act was passed last year,
tt roused very ardent hopes in the minds and hearts of Indiens all over the
countsy. Electricity has failed!

The Honourable Shri N. V. @adgil: The electricity does not approve of
what you sey.

Shri H. V. Eamath: I think it is an ill augury for the future—although
I do hope it won't come to pass—that just when we are discussing the Elec-
tricity Supply Bill electricity should fail. I hope, Sir, the scheme also would
not fail.

Mr, Deput¥-Speaker: It iz afraid of the stzrong opposition of the hon. .
Member! :

Shii H.. V. KEamath: Jf oue man's opposition could do so much, I think
that much more could have been done in this country, but unfertunately it can-
not be.

Pandit Thakur Das Bhargava (East Punjab : General): Ob, you can move
mountains. .

Shxi H. V. Eamath: I want to move men, not mountains. As I was sBy-
ing, when this Act was passed last year, it aroused very ardent hopes in the
minds and hearts of the people all over the country. The Preamble to that
Act stated that it was ‘‘expedient to provide for the rationalisation of the pro-
duction and supply of electricity. for taking measures conducive to electrical
development of the provinces of India and for sil matters incidental thereto”,
and it was stated by the Minister himself in the course of his speech during
that session that this Act will lead to a more bappy and a more prosperous life
for the masses of our country. There is no doubt that if electricity could be
developed and rationalised and utilised for productive purposes it would take
our conntry & very long way on the path to happiness and prosperity for the
people as a whole and the masses in particular. It was then stated by the hon..
Minister that as a result of this Act. electricity would perhaps become very
cheap and that it would also be utilised for running the industries of our coun-
t1y. Today the position seems to have altered. Today the ardour ¢f the Minis-
ter seems to have been damped. I am repeating it—because the Minister is-
straining his ears to hear and for his benefit T would repeat that particular
sentence. Y fear the ardour of the Minister has been damped by the develop-
risents or by what happened during the -last fifteen or eighteen months. Today,
he does not seem to be as enthusiastic as be was fifteen or eighteen months
ago when he moved the consideration of the Electricity Supply Bill. The un.
fortunate part of the whole matter, tv my mind, is this, that our Government
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and we a8 a. whole—perhaps all of us—are actuated by revolutien-
ary intentions. We always thought of revolutionary changes and everything
‘is held up to the people as a revolutionary measure. Intenfions are re-
volutionary certainly, but when it comes to execution the revolution goes
with the wind and the revolutionary fervour does not descend to the axecution
-of the revolutionary plane conceived in the mind. That ie the trogic aspect of
the situation that confronts ue today in the country.

I need not dilate upon the beneficial effects of electrical development in our
-counfry.

Lenin was once ueked to define communiem. His reply wae that it was
Boviet plue electrificatior. That was his way of emphasizing the importance
of electrical development.

The Honourable Shri N. V. @Gadgik: What would ke minue electrification?

Shei H. V. Eamath: Ileave it to the Minister to tell us what India would be
without electrification. I hope that the epirit that actuated him to put this
question today will not actuate him in future when schemee are to be put mto
operation and that he will not put electricity on the minus eide inetead of
giving it a push and a epurt forward.

Even Mahatmma Gandhi—I had an occasion of discuesing this particular
matter with him once—wae not opposed te electric power, if it was on a
cottage basis. If every villager in India had a little dynamo in hie house to
Tun bis charka he would not have objected to that. That is why I feel that
Government should have tsken every poesible step to push forward with the
scheme which was paseed last year, but it hag been held up on the ground that
they are confronted with so many difficulties and are not in a position to go
full eteam ahead. This is a very unfortunate state of affairs.

We are already subjected to considerable ridicule by some people that we
have got a number of paper schemes and paper plans to our credit, but that
very little is being done in regard to their execution, on the ground that we
do no¢ get the pereonnel and that we do not have sufficient finance. That is
a pathetic state of affairs; and I hope and trust that our Government will take
<courage in both hands. We will have to live dangerouely if neceseary. Other-
wise there ie no hope for us. We should go ahead with at least some of the
schemee that have been passed during the past two or three years. Otherwise
I do not know what is in store for us in the future.

Now, Sir, coming to this Bill that has been moved by the hon. Minister
today, wheat is it that it seels to do? The amendments that are sought to be
made in the Bill have been made on two or three grounds. Let 9 for a
moment turn to the Statement of Objects and Reasons. It says:

“In view of acute shertage of engineering personnel, inadequacy of werk in the early
stages 88 well as urgent need of econemy, Government considers that the Central Electri-
city Aotbority ehould be constituted, to begin with, by emploving parttime persennel
from the Central Electricity Cemunissien and ether oreanisations. Tt is, therefore, pro-
posed to amend the section removing the statutory obligation to appoint any full time
members”’

Now, Sir, it ie a very facile statement to make. But it behoves us to go
deeper into this matter dbat has been posed or has been brought up before tge
House by the hon. Minister. The firet aspect of it is this. =~ When the
Electricity Supply Bill was enacted into law last year did the Government,
did the Minister, his Secreteriat and hie advisers coneider thie matter st all or
not? Did they try to find out how many engineers would be available, what
work they will be entrusted with and whether the finances neceesary for this
echeme would be svailable. If they had paid careful and profound considera-
tion to all these matters then I see no reason why they should amend this Bill
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today. But unfortunately they huve not looked into all these very important-
matters like personnel and finance which are importent in any scheme brought
by Government. The only comment that I can make is that they acted with-
out any foresight whatever, They did not look into essential matters. They
did not know what might happen, and then after one year they start thinking
about the personnel. This, iz, is not the way in which our revolutionary
Govercment should go about. If the masgses are to be benefited, if they are-
to feel happy, we have got to sdapt our means, our ends, our methods, our
$echniqus snd our personnel to these revolutionary intentions that aaimate:
vs. Otherwise there is no hope for our country. I do hope, Sir, that the
Government will wake up, take courage in both hands and even live danger-
ously and also ask the people to live dangerously. '

Shri Brisbna Ohandra Sharma (U. P.: Genera'): Let the hon. Member
define the meaning of the words “living dangerously*’.

Shri B. V. Kemath: T«t those hon. Members who are interested come to
me privately and I will teli them what it means,

Now, Sir, let me take up these matters referred to in the Statement of
Objects and Reasons, one by one The first is the shortage of engineering
pereonvel. I would invite the attention of the hen. Minister to.the report of
the Bcientific Mun-power Committee. The report of the Scientific Man-power
Committes was laid on the table of tbe House last week, I believe, or a few
days ago. Dr. 8. S. Bhatuagar, who waa the Chairman of the Committee in
the letter of transmittal to the hon. Maulana Abul Kalam Azad remarke as
follows:

1 ghould, however, like to stress the sigOificance of the reporf in the context of all-
round pationa} development. Standing en the threshold of a new ers, India faces today,
great trials. great duties and Breat rewards. The most precious of afl the gains towards
which we may hope.to progless is in the development of our industries, sgriculture,
scientific research, transport. defence, medical and public health eervices, edu‘cauon and
other lin®® of crestive activity, which contribute to the atrength and well-beng of the
country. In the trials and in the duties essential te that progress, the Scientiste and
TechnoloRiste of the country im their infinitely varied types, bave to piay their rigbtful
part and bear their full share.” _

I repeat these words: ‘‘The scientists and technologists of the country in
their infinitely varied types have to play their rightful part and bear their full
share.”” Indeed theirs is the responsibilit& unequalled by any other section
of the people. It behoves the State, the Government to create thé necessary
ecientific and technical capital in the commg yeszs. From tl’{is 1t i not so
obvious that we have not got enough talent of $he required type m the country.
The only difficulty seems to be how to attract the type? And here I must say
with the deepest regret that we—I do not want to distinguish ¢he ‘‘we’’, but
“we'*, I would say generslly,—we have not yet got over the weakness, ot soft
comer for the white skin. (An Honourable Member: Royal ‘We').

The Honourable S8hri N'. V. Gadgil: There is not a single electrical enginger
in the Government of India who is a non-Indian. :

Shri K. V. Kamath: I am not talking of the particu'ar department of the
hon. Minister. It appears as if this generation has to pass before we can
cultivate and develop a de®ep love for India and Indians, our own officers and
our own men. It i6 unfortunate that evén in some of the highest quarters,
this weakness or partiality for the White man, especially the RBritish ia still
entertained. I sha¥l give @& little instance, and I do net know whether that is
the case in other: departmentd also. I imow of ome Department where it has
bappened, and that is in the Mimistry of Health. Reoently two experts. . .
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Mr. Deputy-Speaker: Is it relevant to go into that issue, particularly when
the hon. Minister hes stated that in his Department there ia no European at.
sll and ther2 is no point im referring what is going on in other departments of
the Government of India?

Shri H. V. Kamath: May I submit, Sir, that when the Minister speaks, he
spegks for Government as 8 whole and not individually?

Mr. Deputy-Spesker: I am so?fTy, it is going beyond the scope of the present
Bill. The hon. Minister only thinks that without the appointment of certain
foreign personnel further pzogress is not being made, that is incidentally, but
there i not even a foreign man here.

Shri K. V. Kamath: May I submit that the reason given by the hon. Min-
ister fo: this amendment is shortage of electrical personnel? Is there such
shortage? That is the question.

Mr. Deputy-Speaker: Tow does the question of white man or the black
man erise

Shrl K. V. Kamath: The hon. Minister stated that it is difficult to
attract proper talent to thie soit of work, but why is it s0? It is because when
we try to atéract our own talent, the Indian talent, to any concerm, any enter-
prise, any of our work, we do not offer him such remuneration a8 we will offer-
to the Pritish or American engineers. That is my point.  (Interruption).
Two so-called expert engineers have been got from England for the Ministry
of Health in counection with the pre-fabricated housing factory, and as scom
as those two Engineers eame, one expert, an Indian structural engineer who
was working on the scheme for the last nine-months and who was only drawiag
a salary of Rs. 1.200. bas been dispensed with and these new people, whose
quaslifications, God only knowe are paid Re. 2,800 and actusl expenses what-
ever they are without any limit.

Mr. Deputy-Speaker: I would ask the hon. Member not to proceed with
making reference to other ministries. There are no other Ministers here to re-
ply to them and after all it is not relevant for the purpose of the Bill on hand.
The hon. Member has said sufficiently regarding the shortage of personnel and
he may proceed to refer to any other pomts.

Shri H. V., Eamath: I do not know about the position in the Damodsr
Valley Corpaoration.

Mr. Deputy-Spesker: We are on the subject of electricity. Thére may
be irrigation and mechanical engineers but here there is a shortage of electri-
cal engineering personnal. 1 think the hon. Member evidently has got & number
of other important pointe which are more important. He need not . there-
fore dilats upon this one.

Sbhri H. V. Kamath: I thought that the hon. Minister could have ststed
Ihat owing to the shortage of electrical engineers for this purpose this amend-
ment has been necessitated but he preferred to make a sweeping statement
that there is a shortage of engineering personnel. If the Governiment cares to-

o into the matter, they will ind that there are many unemployed enginsers
in the country today who for want of proper incentive by way of remuneration,
allowances, etc. are without jobs, but we ere always ready to allow foreigners
in our industries, in our national economy on higher terms or more attractive-
terms than we offer to our own people and that is why I say that this state-
ment i8 not correct. With due deference to tke hon. Minister, . I submit this

uestion has not beem carefully examined and the reason for this shortage is-
Yhat"we do not offer proper incentives or terms to our own people, 38 good
Serme as we offer to forsigners. and so this sort of thing goes on. :
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Coming to the substance of the amendment, what exactly does the Min-
ister want? The Minister wants that this Central Authority and the Pro-
vincial Boards should be run by part-time personnel, that is to say, to my
mwind, by arm chair membere. We will have part-time workers who will only
put a part of their heart into the work, and the rest will be somewhere else:
that will he a most unsatiefactory state of affairs. This electrical develop-
ment of our Provinces is 8 most important undertsking for our national eco-
aomy, but now we have this position adumbrated by the Minister that for the
Central Authority and for the provincial Boards which will control the whole
scheme, for the execution of the whole work, we will have only part-time
pevsonnel. What shall we do with this part-time personnel? Does the hon.
Minister honestly think that part-time members will be able to carry out the
scheme ? After the dav’s work they would come for an hour and sit in their
chamber or in some hall and have a cup of tea and discuss matters and then go
‘home without really giving their mind and heart to this very important and
essential work. Is this revolutionary piece of legislation going to be enmtrusted
to these parttime peeple? A revolutionary is one who devotes his twenty-
four hours, day and night, to a piece of work. Is this revolutionary enact-
ent going to. . . ‘

The Honourable Shri N. V. Gadgil: It is at the corner.

Shri . V. Kamath: I am glad that it is so. The hon. Minister himself
appesats to take it light-heatrtedly. I would plead with him with all the serious-
ness and earnestness at my command that rather than proceed with this
measure in this light-hearted and half-hearted, pert-time fashion, I wish he
gives up the whole scheme and frankly say that we cannot proceed with it
at present and when we have got all the personnel and we have an idea of the
work; we shall go full stesm ahead. I suggest that this be shelved for tbe
time being, put in cold storage and we will await better times. This amend-
ment that has been brouglit is a elur on the people of our country. This
question doss not affect 20 or 30 people but the 300 millions of people of India.
What is' the good if we cannot produce 80 or 40 whole.time workers? 1 do not
Inow with wha? face the hon. Minister has come to this House with this Bill
and with the statement that no full-.time members are available, What ie the
scope of this amendment? I shall refer to the original Act the Electricity
(Supply) Act, 1948. The proposed amendments are in sections 1, 8 and 6.
The existing provision in gub-section (2) of section 3 says:

“The suthority shall consist of not more than aix members appointed by the Ceutral
Government of whom at least three shall be fuil time members.*

The amendment seeks to omit the last words ‘of whom at least three shall
be fultime members’. I¥f this amendment is carried. sub-section (2) would
Tead thus:

““The auilmity slall cepsist of not mure than six Members appointed by the Central
Government."

They may he part-time, full-time or no time members. We do not
bother how much work they will do for the scheme and what devotion they
will bring to the work. The Chairman of the Central Authority will also be &
part-time man. That will be the fate of the Central Authority.

Then, Sir, as rugards mere drafting, though I would have tiked to leave it
to Mr. Nagiruddin ad to point out, I should say that ‘full-time’ has been
omitted m sub-section (3), but the reference to ‘‘fulltime’’ member i1 suh
section (6) has not been touched. I do not however bother about that, - be-
cause, after the speech made by the hon. Minister sodsy, we shall nof get a
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i i Id prefer to
i fulltime member. They will be happy now. They would |
lecrg]lkepart-time everywhere, come to the office and git there for a while aud ga
home.

.eection (3) of section & there is reference to the Provincial Board.
In Iﬂea:wbiginnl Aclf t)he provision was ‘All members of the Board shall beh{u!l-
time members’. 1 do not know why we are watering down the whole; scbeme
—I would not say nullifying the whole scheme: That will be upchar tablet:'nr_
the hon. Ministe:. But we are undoubtedly watering down the schgme ]t;f de
Act. Now this tragic situstion has developed. ~ In the Provincial . oards
where you were to have all fulltime members, you will he;gnfter have _r.onhe,
and in the Central Authority also the same will be the position. That is the
scope of the nmepvdment. 'Tbe Minister wants to clectrify the whole rountry.
Is this the way he is going to do that? I do not know whether we have any--
thing in this Bill to gloat over or be happy about.

Mr. Deputy-Speaker: Is the hon. Member likely to take some more time?

Shri H. V. Eamath: 8ir, I require some %n minutes more.

Mr. Deputy-Speaker: The House now stands adjourned till 2-30 r.m,
The Assencbly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly reassembled afler Lunch at Half Past Two of tke Clock, M.
Deputy-Speaker (Shri M. Ananthasayanam Ayyangar) in the Chuir.

Shr) H. V. Kamath: Sir, if I were to sum up tbe substance of this Bill 1
would call it not an amending Bill at all. It is an ending Bill. It aeither
amends nor mends, but it ends the Act which we passed last year. The ejectric

Power which we used to have in thic hal] failed at the very moment when we
started discussion on this Bill.

Dr. P. S. Deabmukh (C. P. and Berar: General): That is by arrongement.

Shrl H. V. Eamath: If it is by errangement, so much the worse for it.
The Act which we passed last year served in some little way to electrify the
nativ. This amending Bill cen only petrify or mortify the nation, and there-
fore I am very much grieved that it has fallen to the lot of my hon. friend. the
Minister for Works, ﬁines and Power, actuated though be is by the best ¢f
intentions, though he: iz full of enthusiasm. keenness end enterprise to tale
the country forward, to bring forward this new Bill. The Prime Minister ir
never tired of telling the nation, that we are living in the stomic age, but un-
fortunately we have to make a lot of leeway in order to catch up even with
the electric age, while the West, that is. Europe and America, is alrendy work-
ing for the atomic ago. It has pained me very much that the little enactment
which we paacod lest year to take us forward on to the electric age has got to
he amend:d snd bes got to be virtually ended by this Bill. Wty do I say
that? If my hon. friend, the Mndster for Works, Mines and Power, il ¢nlv
refer for & moment to the Act passed last year and take up Chapters III and IV
of that Act, the provisions relating to the constitution, composition and poivers
sn( functions of “the Provincial Boards—he wiil find bow much work and how
much responsibility bas been assigned to these Provincial Bourds. Does he
re-lly think thet pert-time members can discharge that responeibility, that
obligation in tote, to the satisfaction of the Government? 1 for one am verv
doubtful on this point. The time haa come for us to bid goodbye to half-baked
flans, helf-hearted measures and part-time personnel.

The HonouraMe $hri ¥, V. Gadgil: Half-baked politiciens also.
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Shri H. V. Kamath: I overhear the JMinister saying half.backed and
part-time politicians. I agree entirely with him. We cannot have halfbaked
men whether it be in politics, ort, or literature, or industry or vommerce or
sanything else if we want to march ahead. By this Bill today we are assigning
tihe very essential task of electrifying the country, electrifying the provinces,
to a hundful of part-time people. ~Our country will only go half.way, I do not
know where. Toere is a sayig that the way to hell is paved with good inten-
tions. We have got the best of intentions. We can show this to the people and
say, here is an Act which is for the well-being of the nation. But about the
execution of those intentions? The eminent writer, H. G. Wells, in his boek
*“Wark, Wealts and Happiness of Mankind'* has stated that if only the clec-
trte and other power which is at the disposal of mankind js utilised in a
acietific and sotfalist manner for the benefit of society and not with a urofit
motive, no man or woman need work for more than two hours a day. Un-
fortunately, we are still working in drudgery day after day. That is our tragedy

Now, Sir, coming to the details of these Chapters III and IV, Chapter III,
se:tion 8, 3ub-sections (4) and (5) of the Electricity Supply Act, 1948, it says
that of the members of the Provincial Electricity Boards, one shall he a per-
gon of preved admipistrative ability and commercial experience, cne shall be
an electrical engineer with wide experience and one shall be an accountant
with experience of the electricity supply industry or other public utility. To-
day, the speech of the hon. Minister in moving thia @mending Bill was a con-
fewsion of fsilure. an abject fallure. even to find one electrical enginect for

these Provincial Boards, ome whole-time engineer for each of these Eloctricity
Bourds.

. Mr. Deputy-Speaker: There are » number of provinces. It is not a
questiof ¢f en= engineer

Shrl H. V. Eamath: I am coming to that. You have rightly drawn my
attention to the fact that what is referred to in the Statement of Objects and
Re:sons is a general shortage of engineers. Now, if we work on the basis of this
Ch.pter IIl, how many engineers do we want? The Act does not stipulate
more than ope electrical engineer for each Provincial Board. Includiog States
and States Unions, \ve will have about 25 previnces end not more. That is to

&ay, wa do not have 25 electrical engineers in the country today to take up
this work on a full-time basis.

What is this, if it is oot a total confession of failure to attract the best
talent in the country by offering them proper incentive and the best terms?

As regards the Central Electricity Authority the Bill is silent on the point
as to how many should bte clectricel engineers and how many ehould be others.
There is nothing in tle Act to throw any light on this point. 1 take it that
the Central Electricity Authority may have only oue electrical engineer among
its memke's. 1 wanted this point {0 be made clear in the morning. This
talk of shortage of engiucering personnel is merely a camouflage, an excuse or
a.cloak to couceal the failure of the Government to constitute this very sssenti
al bodyx in the provinces as also at the Centre. This is not the way to enthuse the
pesple of the country. An Act was passed 18 months ago end it is yet at a
sten-istill or in a sort of stalematie. Who is responsible for thls state of affairs:
who is at the reat of the whole trouble? It is for the Government to find out
snd if they do not find it soon enough they will have themselves to blaine.

In the morning I had occasion to state that even today Qovernment offers
better incentive to foreigners than to our own men. The other day Dr.
Bhatnagar ad'ressing the members of the Aseembly had occasion to make a
gimilae statement. He said that it wes a fact, it was a reality—for good or il
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I do nct know,—that even today a degree of a foreign unlversity or 8 foreign
qualitication has got more value in India than an Indian acedemic qualification.

An Honourable Member: Even fozeigu dress counts.

Skri H. V. Eamath: A certificate of & foreigh counfry carries greater
weight than one of our owa. That is the unfortunate state of sffairs. Coming
to the powers snd duties of the frovineial boards, if the House will turn to
.Chspter IV, they will see

> Mr. Deputy-Speaker: Those clauses are not touched my this Bill.

. Shri H. V. Eamath: I want to show to the House and to you Sir, how
pari-time members cannot take up this work satisfactorily.

Mr. Deputy-Speaber: This Act was passed only last year and hon.
mewmbers must be aware how important the measure is.

Shri B. L. Sondhi (East Punjab: General): Now it is an absolute volte

facs. Last year they said that they had so many people and now they say
they have not.

Mir. Deputy-Speaker: Hon. Menibers are aware what important functions
the provincial boards have to discharge and it is not necessary to go into them.

Shri H. V. Eamath: I am not going into details, Sir. ILooking at the
chapter one realises how much responsibility and work bas been assigned to
the previncial Boards. Last year when the Act was placed before the House
the Minister had no apprehensions at &ll. When he moved the Bill in the
House and commended it to the House be called it a revolutionary piece of
fegisiation. I do not know what ‘‘revolution’” mesns to him. At that time
we wished him veyv well indeed and last year he had no apprehensions what-
ever on the score of personnel or the atequacy of the work to which he refers to
in the amending Bill today. Therefore it is that I said that Government has,
in this matter at least, acted without foresight, without even caring to assess
the potentialities of the country in men, material and finance. It is a Very bad
raisealculation and people will think that the Government is drifting or groping
in the dark, that they are lmng a sort of hand to mouth or precarious existence,
trviug one thing today end giving it up the next, functioning more or less by
the process of trial and exror, without a thought for the people at large. That.is
net the way that our revolutionary free India or the government of the people
must proceed, if we want to place our nation on the high read 1o prospetity,
where men ‘shall have life, and have it more abundantly

One word more and I bave done. If you are going to man tliese provincital
Boards and the Central Authority with part-time members, with so much work
given to them, I can only say thét it is more or less like assigning the work of
4 horge to ap ass. I do mot think that asses working part-time are ever able
to discharge the duties and functions of horses. 1 for one would not mind
tlie scrapping of the Boards for the time being and Government running it en
their own bureaucratic basis or secretarial basis, with I.C.S. officers as chair-
men of the Boards. I wauld prefer that to acting in this. half-hearted fashion.
Tt is high time that we stop talking of revolutionary measures. When you want
to boost up a piece of legislation or commeud it to the people vou say ‘ Hear is
a Diece of revolutionary legislation.”” But when it comes to putting your fer-
vour into its execution, you fail in your endeavour. Let not the Government

dalnde themselves with the belief that by commending a piece of legislation t
the people ss a revolutionary one, people will accept it. Those times: are gone.
You will have to convince the people not with words or slogans kut with deeds,
in which you will have to put your whole revolutionary fervour. Unless you
put. your hearts into it you cannot indus: the people to put theirs into it.
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Shri Mshavir Tyagi-(U. P.: Genera’): Putting the heart wil not* areate
electricity, my friend.

Bhri H., V. Kamath: That is why people are feeling apathetic and think
that Government is complacent. It is easy to mislead some people for some-
time, but you cannot fool all people for all time. You should show to the
people that you are revolutionary in deed and not in words alone: or else
people will niot accept you. What happened in Bombay? In Bombay they

cried for some little salt but instead of sending some trucks of salt you sent
trucks full of soldiers. ' 0

Mr. DeputySpeaker: Are you going to convert this discussion into a
general discussion on the Finance Bill? That is to come three months hence.

Shri H. V. Eamath: Sir, the hon. Minister in his speech this morning
used the grand words ‘‘revolutionary piece of legiatation’’. I would only say this:
‘‘let us not any more delude ourselves’’ and fool the people by commending
to them so-called revolutionary measures. Let us put more heart, more of
revolutionary fervour into our actions and in that spirit if we go ahead all
will be well with us. Otherwise if we only talk revolution and act reaction,
I am sme worse will befall us in the near future, which Cod forbid, hut 1
cannot help uttering this warning oun this occasion.

Sir, I record only my partial support to this Biil.

Dr. P, 5. Deahmukh: Sir, there may be many members of this House
who may not share the vehemence of my friend who just sat down, but I am
sure many of us share the disappointment felt in having to support a Bill of
tbis nature. The Bill itself is very simple. It ruereiy refers to the addition
of 'a section and the omission of the word “full-time’” from one or two more.
But even though the contents of the Bill are so simple, the effect is certainly
dieappointing inasmuch as the hopes that were held out to us are now doomed
to failure and this failure is admitted by the hon. W®finister hirmself.

Shri Mabavis Tyagi: What failure?

Dr. P. S. Deshmukh: I think my hon. friend has not read the provisions
of the Bill which was passed in this House and does not recoliect tge speech
which the hon. Minister made when the Bill was debated in the House. "The
question is that when we passerl the original Bill of 1948 a very large para.
phernalia of an organisation was to be brought into being forthwith for the sake
of uchieving the greater ;rogress and prosperity of the people. It was to start
in the Centre and extend to every Province. Whereas in the original Bill the
work was going to be assigned to more or less independent authorities consisting
of sbout six persons, three of whom were to be full-time people, now we find
that we have reverted to such circumstances and come to such times that the
whole of the important and very essentisl work that we had contemplated and
was going to be assigned to these people is now to be performed by those people
whom 1ve sometimes defend as being ‘“overworked”’. My friend Mr. Kamath
has elaborated the point a great deal, and one may not probably agree with
him in the excessive terms which he sometimes used in condemning the Bill.
Nonetheless, when we find that the important work which was going tc be
assigned to three full-time peeple and asn independent Board not only in the
Centre but in all the Provinces can now be carried on by much fewer people,
doing it only part-time, then we must admit that there has been a very great
elteration in the whole plan. And the plan was not very old Not more than
a vear has passed since the original Bill wns enactied. Since that tioe, during
the couree of a yeer. we have now come to a position when we think that it is not
only oot necessary to have the Authority and the full-time members, not even
to reduce the Board or Authority to one fulltime man, but it is sufficient to
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have only. part.time work assigned to the ordinary staff that we have in the
Ministry of Works, Mines and Power. Now this lends itself to one or two
iuferences-—eitber these people were there who bad not any full-time work, or
if they had full-time work then we have no objection if the work now being
given to them remained undoue. I say this because 1 hold that it is impossible
for any human being to do anything more than full-time work. If they are cap-
able of doing part-time work the inference is clear that they did not have full.
fime work so far. So even from that point of view it is disappointing. = When
a Minister comes and tells us of a great many things that are going to happen
in the immediate future, the disappointment is natural when we find that not
only all that we expected is not coming up but the whole thing is going to be
more or less put into cold storage. We have not much complaint with the
bon, Mibister himself. Our quarrel is with his advisers. Who were the
people who held out to. him the vision that for the development
of electricity we would require an independent Authority not only
in the Centre but in wf the Provinces? And who are theée gentlemen who
are now advising him that the. whole of this important work which was going
to contribufe to the progress and prosperity of India to such a great degree
can now be done by themselves? Probably in the office files there may be
suggestions about the giving of some additional allowances for this extra work.
Sir, to what extent they are capable of more or extra work is a question
which I need not ask. Therefore, the House and the hon. Members are en-
titled to feel that in passing the original Bill we had hoped for very much
more than what the hon. vﬁ\&inister can promise now. From that point of
view I think I am oot saying much if I say that our disappointment is justified.

* We applauded the hon. Minister when he brought forward scheme after
scheme and placed before us dam after dam. but all these dams are getting
jammed and they are all staying where they are.

The Honourable Shri N. V. Gadgil: They arc progressing.

Dr. P. S. Deshmukh: I would be very happy if that is so. But the Bill
points elsewhere. Whosoever is responsibie for that, we have got to admit the
fact that the rosy picture that was drawn before our eyes and for which
we were feeling so elated has gone by the board and that elation was mis-
placed. At present time, at any rate, we have arrived at a stage when we
-must go backwards and think of slowing down the progress rather than proceed
with the schemes and big projects. I must point out that this is also one of
the instances of epeedy, if not hasty, legislation. It is hardly one year since
the Act was passed and we are required to amend it, for sorne important reasons—
tut reasons merely entailing omissions and correction of clerical errors. There
is still one error which will probably require the hon. Minister 43 come before
this House ‘again. I would refer to subsection (5) of secti_%as. As my
friend Mr. Kamaik pointed out. after the present Bill is passed, there is nob
going to be onyvbody who will be called a fulitime member ~f any of the Board
e¢ither in the Centre or in the Provinces. Yet in oue place here you find the
word ““full-time”.

Mr. Deputy-Speaker: I think there is absolutely nothing incorrect here.
There 1ay be e fulitime member. This amendment does not preclude the
-appo:ntment of a fulltime member. If there is a fulltime member that man
is bound to do this.

Dr. P. S. Deshmukh: I am sure. Sir, you will revise vour opinion when
you hear-me fully. - The word “full-time'’ is going to be omitted from other
plnces and rub-section (5) of section 8 applies only to a full.time man. And
since there is not going to be anybody called a “full.t‘me member’ under this
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Bill, whatever is contemplated and 'aid@ down to apply to a full-time member
will not apply o any of the members who are appointed. -

Mr. Deputy-Spesker: Whether a mau is called a full-time officer or not
vnder tbe Act, we know what a full-time man .

Dr. P. 5. Doghmukh: ‘If you permit me Sir, to read subsectron (5) of
section 3 you will be able to appreciate my meaning. It reads:

“No full-tine memtar of the Authority sball be directly or indirectly cencerned or
ictevested in or bave mmy share or interest in eny company or other body corporste or en
sssncistion of pereons (whetber incorporated or not), or a finn engaged in the lmsmeu of s
supplying electrical energy or fuel, solid or liquid, for the geneératien of electricity."” .
What does this mean? It is no use the hon. Minister ordering anybody in
bis written order to call a full.time man. Here is a disqualification applicable
to only a fullktime member and since there is no provision for a full-time mem-
ber in the Act, the disqualification canuot apply to anyone under the Act.

Mr. Deputy-Speaker: It will apply.

Dr, P. 5. Deshmukh: No, Sir. It is impossible It can never apply.
Mr. Deputy-Speaker: Ali right. He may coutinue,

Dr. P. 8. Deshmukh: if a member iy hereafter interested in any contract
which we did not want the defence that section 3(5) does not apply to him
will be open to him in.a court of law. I am prepared to say it most emphati-
cally that this defence will be open to him wvis., that there used to be under
the old Act a full-time member; but under the amended Act no one cam be a
full-time member, he is therefore not a fulltime member under the present Act
and therefore what would or was to apply only to a full-time member will net
apply to him. God forbid that such a contingency should ariee. In any
case what I was referring to was this, namely, the way legislation is bemg
passed in this House. We are not going to have, as far as possisle fulltime
members and we are going to remove, from more than one sectiou, the wword ““full-
time” hut in one solitary clause we are going te retain it. This I think is @
i mistake, because il we are gomgto delete tle prowslon for full-time

¥ members, the disqualification of veing interested in any contracts or
peing a shareholder in any company should bsmade to apply even to thos‘
persons who are not full. time members.

Mr. Deputy-Speaker: X am afraid we are labouring this point too much.
The bon. Minister does not say that he doesn’t want full-time members; if
fulltime members are available be will be only too glad to bave them and
in that case such full-time members ghall have to abide by the restriction. Al
be says is that for want- of proper men thero may or may not be full-time
members. &

Dr. P. S, Deﬁhmukh 1 don't wish to argue against you. Sir. but J em
sure my meaning is absolutely correct and if this clause i not to be rendered
ahsolutely ineffective the hon. Minister will bave to come forward with an
amendment dropping the word ‘'full-time'” from this sub-section also.

Rxcepting what I bave urged, there are not many contentious points so f&r
ag the Bill is concerned. It is a simple Bill and 1 don’t think there is much
that can be said against it. T therefore don't oppcse it. I wanted merely fe
voice my disappointment at the way in whiobh we had expected certaia thinge
to bapperi but which were not now likely to teke place. If the Minister comes
forward and eays that this is a =ort of work which can be done by part-time
engineers, then I think we are entitled to assume that the progress which w8
beld out a3 imminent is not going to be aceomplished and we are not going to
see those prosperous days so early.
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Shri H. V. Patagkar (Bombay:- Genera’): Sir, I wanted to clear a mis-
understanding. Section 3(2) of the Electricity (Supply) Act requires that three
out. of the six members shail be full-time members. What is sought in the:Bill
is to remove that restriction that thiee of them shall be fulltime menibers
of the Board. But it wauld sti be open to Governwent, whenever the occa-
sion ariges, to appoint some members as full-time members; that contingency
is not excluded. I would like to point out to my hon. friend Dr. Deshmukh
that the result of the amendment of Section 3 will be that it will not be obliga-
tory for Government 10 have three fulltime members, but whenever there ia
enough work and men available, or for whatever other reasons Govervaeuf
think fit to do so, it does mot prevent them from having a full-time member.

Dr. P. S. Deshmukh: But will the disqualification under sub-section (5)
apply to an ordinary non-full-time member?

Shri H. V. Patagkar: No, no. It will certainly apply % a full-time
member but probably that disgnalification may be made applicable even to a
part-time member.

Dr. P. S. Desbmukh: How csn it?

Sbri H. V. Patagkar. The Bill is a simple one. If gives three r2asons for
being introduced. ®ne is that there is an acute shortage of engineering person-
nel and therefore the personnel availuble may be taken part-time for this work
an} also utilised for some other project also. . Then it is said that there is in-
adeguacy of work in the early stages. That does not mean that they are
going to give up any projects but that in the early stages of the project probably
there may not be full-time work for the members. The third reason is the
urgent need of economy. In view of these, the Bill seels to remove the
liability on Government to have at least three out of the six to he nccessarily
full-ttme members of the Board. Therefore, to my mind, this is & rather
simple pioposition and does not merit 60 much vehement opposition as 1
found emanating from certain quarters. I think the object is the same as I
have explained. I don't know what Government intends to do, but the amend-
ment proposed under the Bill will certainly not come io the way of Government
appointing full-time members whenever occasion arises for doing the same,

Shri Mahavir Tyagi: Sir, as far as I am concerned my reaction to the
Bill has been rather good. 1 feel there is nothing bad in diluting the previous
Act and making it less expensive, I only differ with the Statement of Objects
and Reasons. As far as I can underatand, the need for this Bill is not on
account of scarcity of technical or electrical péersonnel. It is in fact on
account of the lack of something else which produces energy. There is another
energy which produces electric energy, aud that is gold and silver. In fact,
w lack silver. It seems we have no finances to run these big projects. Why
don’t you come forward frankly with the plain fact that you have no money
to run these big projects? There is no money and hence all this trouble. My
feeling is that in the beginning, as soon as we 2ot independence, we started
soaring too high, our heads got swollen. I don't mean the Ministers’ head—
the keads of the whole nation were swollen and it was owing to our swollen
heads that all our schemes were big. We never cared to know the volume
of money that we bad at cur disposal and we never cared for tne strength of
the pocket, with the result that we went on spending on everything that first
occurred to us. We began to bebave as though we were the Government of
the U.K. or U.S.A. and wanted to compete with them in all our schemes,
in all dignity, pomp, bhonour ani all that and we went on spending money
like anything. The result is that today we understand that even the most
essential things and essential programmes are at a standstill. It is really a bad
thing. T wonder if our Ministers have as the guardians of the finances of the
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country and as the guardians of the Governmeut of the country, today really
begun to realise that they should not speud money on or make plans for schemes
shich they cau’'t complete. Here the hon, Minister has eome up with this
proposal after realising his financial weakness and the financial weakness of
the country. I can well understand that. He has done the best thing; it is
no us¢ our spending money on schemes which we-really can't cemplete. Every-

body in the country knows that the country's finances are running tewards
baukruptcy.

Some Honourahle Members: No.

Shri Mabavir Tyagi: Yes, they are. In fact, if that fact has dawned on
you, 1 am sure you will please mend ‘your ways in respect of other items also
aud see that our finances are run on abselutely orthodox economic lines. As
fsr as this part-time business is concerned, it is only just to reduce expenditure.
Mr. Kamath has put too much stress on parttime and full-time. In fact,
witliout money it is no use wasting time. It is priinarily because of lack ot
money that the big projects have been postponed. It is a pity. There were
many other things which could be postponed instead. But eveu if electricity
is postponed, let not the House be unduly alarmed over it. After all, even the
little source of electricity we have, hae not, I think, been properly employed
or utilised. Most of the electrical energy goes to luxury. It is not the villagers
who use electricity but the urban population. It is mostly capitalists who
use it to run their industries. Villagers neither use electricity nor are their
labour hours going to be reduced nor leisure hours increased. They do not geti
any surplus leisure hour. It dees not save the time of the labourer. Elestri-
city only saves the time of the urban popnlation who live in luxury and comfort.
On account of the lack of elsctric power the natiom ag &8 whole will not suffer.
Tnless you plan the' electricity programmes in such a way as would benefit
the villagers, I do not understand how the country or the villagers will suffer.
They never rejoiced over these plans. It is only members of the Legislative
Assembly who thought that this energy will bring gold. PBut it does not reslly
bring it. It will bring gold only when it is usefully employed. So my sub-
mission is that even if electricity does not come in at this stage, it will not
do any very great harm to the country. This energy has after all been mostly
helping the exploiters in exploiting labour more and more. If electricity does
not come, people will work with their own hands. In fact. what the nation
needs today is human energy. Employmeot of human muscle and hands ia the
most essentis] thing todsy. That is what the nation is lacking. Human energy
is 10t being fully employed. We are fast becoming a wation of idlers and lazy
ialkers. I subinit that the mere chance there is for the people to work with
their own hands ani museles, the more the uation will create wealth, and thus
etiable the State to launch on big projects. America won't give you money;
nor will U.X. or any other nation. Money can only be created and it can be
created only by crcating new values and vahies come only when the entive nation
begine to work and exert itself. I think our realisation, that we have no money
and we cannot therefore have these big projects, will perhaps induce the nation
to work harder. Tt is only through hard work and lshour that we would: be in
‘a poeition to complete theee big projects. = e '

There- is one more point which I want to bring to ‘the notive of the hon.
Minister, with vour permission. In the original Act there was a sub-section
to sect'on 3 which said:

“No fulltime membor of the Authority shali be directly or indirectly comcerned or
interested in or have any share in or interest in anv company or otheér body corporats or an
association of persons, (whether incorvorated or not), or a firm engaged in the business of
ssopplying electrical energy or fuel, sclid or lignid, for the generation of electricity.'”
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This waz a healthy clause, * If the wholetimers go, shall I take it that the
part-timers who will now be on this Authority will be enjoying a free licence
tc contract relationship with other concerns?

The Homourable Shri N. V. Gadgll The original Act contemptated that
the number will be six, but out of that number, three must be full-timers, and
this clause would govern those fulltimers. What has been sought to do now
is that the statutory obligation of having at least three full-timers is being re-
Jnoved and the matter is left %o discretion. You can have fulltimers—two;
three or even more—but to the extent there are full-timers this clause will
goverp them.

Shri Mabavir Tyagl: My submission is that previously when there ised
to be three full-timers, at least there were three persons who were not connected
in any manner, tightly or wrongly e foully, with any other business. Now,
when there are no full-timers in the Author ity, all the members may be free
to contract relationship with other companies. 'The Board will now be com-
posed of non-full-timers and I want to know if all the members will be free to
negotiate their relationship with other companies. The hon. Minister is very
inteiligent and really he should be able to understand what I mean. Up tiil
now, there were at, least three persons who bad nothing to do with any other
concern and who looked only to the interests of the Authority and to no other
interests. Now a free licence is given to everybody to contract relationship
with other electric concesrns and yet be in the Authority. That is a dangerous
thing which you may please guard against. That iz all T want to eay.

The Honourable Shri ¥. V. Gadgil: I have never seen in my parliamentary
life of fifteen years so much eloguence for such a long time wasted on such

an unimportant subject.

shri H. V. Kamath: Is it “wasted”’, Sir? It is for the Daputy-Speaker
fo judge.

Mr. Deputy-Speaker: It is for the House to judge.

The Honourable Sbrt ¥. V. Gadgil: The Bill is very simple and I am
surprised that it should have caused so much misunderstanding, particularly in
the minds of those who have been good supporters of the original Bill My
hon. friend Mr. Kamath said that thia is & reactionary Bill, that the Government
has bean sitting idle and that there has been no progress. I would only give
kim gome figures. Eleotricity generated at the end of 1947 was 4,078 kwt.
hour; at the end of 1948 it was 4,575 kwt. hour and at the end of the year
1849, if the rate that has been realised up till now is roaintained, it will be
4,900 kwt. hour. In other words, in 1948 there was ar increase of 32 per cent.
and in 1949 ap increase of 20 per cent. over the 1947 figure. If my hon. jriend
is really interested to know the progress that has ‘been made by the Central
and Provincial Governments, I would refer him to the report puhlished by the
Public Eleciricity Supply of India—Statistical Summzary for the year 1948.

My hon. friend Mr. Kamuth sccused 1ne in the beginning of lack of ardour
and enthnsmsm, thongh later on he recovered and said that I was full of vigour
and. viston.

8hri H. V, Kamath: On & point of persenal explanation. that was not the
expression 1 used. I said that it would damp the ardour of the people.

The Honourable Shri N. V. @Gadgil: Tt can be verified from the report.

Shri H. V. Kamath: T said it would damp the ardour of the people; not
thai the ardour of the hon. Minister bas been damped.
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The Honowable Shri ¥. V. @adgil: The point is that the very Act in
the Brst section cotitsined the provision that all the machinery contemplated
i thin Act should be brought into existence in a period of two years. 1f at the
tsne it was thought that we had ail the equipmer:t, material and other require-
ments ready immediately, surely the section would have been worded other-
wise and the whole Act would have been brought into operation immediately.
There must have been some object iu putting this period of two years and 1
cennot imagine that my hon. friend Mr. Kamath and other friends who partici-
pated in the discussion could not realise it. :

Sir, it has been stated in the Statement of ®bjects and Reasons that there
is & shortage of technical personnel. My hon. friend does not agree with me.
The Boards and the Central Electricity Authority require technical personne!
of a very high calibre. T{ the House permitis, I might inform the House that
even in the matter of recruiting personnel for the Central Electricity Com-
wission the Government of India met with muny difficulties and we could not
for mouths together get the right type of persons. In fazt, I went out of my
way and requested many Provincial Governments. They were unwilling; ulti-
mately it was with great difficulty that we foomd two men and now they are
working in the Central Electricity Commission.

When this Bill was introduced we had before us the views of the Provincial
Governments—how keen they are to have provincial electricity boards and
how difficult they find to have men of the requisite calibre and raquisite quali-
fications. Now there are smaller provinces like ®@rissa and certain (len-
trally Administered provinces anl it would be a great financial bur-
den on them if we allow the provisions which are now sought to be amended
to continue.

To some extent what my hen. friend Mr. Tyagi said is éomect. Tn 1948 it
the head of the Governmenr was swoilen and if this Act was passed, it was
with the full consent of all the hon. Members of this House. If certaiu assump-.
tions were there, they were shared by the whole House. If there had been
any exaggerated idea about our equipment. well that idea was not exclusively
shared by the Government. But that is not-the fact. The fect is that it is
the desire of this House that there should be rapid industrialisation and it can
only he possible if there is cheap and adequate supply of electricity and towards
that end all the activities have been directed—whether they take the form of
river valley schemes or rural electrification, for electricity is as much required
for industry as for agriculture and for domestic use. Now, if the whole object
of the main Act was te put it on a rational basis and to increase the supply of
electricity we must have a very good .agency in each province and that was
the main object of the constitution of provincial boards. In order to do that,
because it was found impossible to have six full-time members apart from
financial considerations, what is being sought to be done by this Bill is that
the statutory obligatiori to have at least three members in the Central Electri-
city Authority and on the ®rovincial boards is being removed and the whole
thing is reduced to discretion. There is nothing to prevent, even after the
amendment is accepted, for any Provincial Government to have ali the six full-
time members, if they get them. There is nothing for the Central Govern-
ment to have not only three full-time members, but alt the six as full-time
members, if they get them. 8o, Sir, this is a very eimple proposition and if
the House is really earnest, as I know it is earnest, that the provisions of the
main Act should come into operation immediately and what is being sought
to be dome should be accelerated, then I would only request this House to
accept this Bill.

A point was raised by my hon. friend Dr. Panjabrao Deshmukh about sub-
;. sestion (5) of section 3. As it 8. Sir. the Central Electricity Authority must
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have at least three full-time members and the rest can be parttime members.
Now by removing thie statutory Ob)lgutlon there may be one or two fulltime'
members, but if there is one then there is a justification for retention of sub-
section (3) of section 3. All the same, Sir, the epirit in which this criticism
bas been offered will be borne by me in meking appointments.

Now my hon. friend Mr. Kamath said that this is not an amending Bill, but
an ending Bill. I am very sorry that he should have said so. Suppose I
withdraw this Bill and do not proceed with it. The Provinoial Governments
will not be able to constitute the provincial electricity boards aithough the
Central Government may with eome difficulty do so. But that will not serve
the purpose. The purpose is as defined in the preamble of the mam Act and
what is being suggested is the right agency which can be composed much quick-
er than if the amending Bill is not accepted. 'Fhat is what 18 bemg proposed,
Sir. A bit was aimed at parttime memberz by my friend Mr. Kamath and
he said that if the fulltime members are hoarses the part timers will be asses.
I take a better view of our officers and of our people.

The point is that in the initial stages there would not be enmough work
for the Central FElectricity Autbhority. One of their functions is to arbitrate.
In the course of the last one year, we found that there were just four or five
cases. For this purpose a high judicial authority is required. Am I to pay
him Rs. 3,608 P.M. for the whole year or shall I recruit him for a week or twa
when all the cases will be heard. It is a simple proposition. Therefore, on
§rounds of economy as well as on grounds of shortage of technical personnel,

have brought this Bill and I can assure the House that it never occurred to .
anyone of us that this Bill would be interpreted as an attempt to sabotage ;
the provisions of the main Act. Nothing of the kind; on the contrary we are- '
doing our best and if any further assurance i necessary, I can assure the
House that I shall certainly remember the ¢pirit of the eriticisms so far as
sub-section (5) of section 3 is concerned and do my best to see that the Pro-
vincial boards are brought into existence as early as possible.’

Mr. Deputy-Speaker: The question is:

“That the Bill to amead the Electricity (Sapsly) Act, 1948, be taken inte
consideration.” '

The motion was adepted.

Mr, Deputy-8Speaker: There are no amendments to this Bill, except one
or two which were received at 11 A.m. and which are not admissible. T will,

therefore put all the clauses to the House. 3
The question is:
“That clauses 1 to 6 stand paﬂ of the Bill.”
The motion was adopted.
Claguses 1 to 6 were added to the Bill.
The Title and the Preantble were added to the Bill.
The Homourable Shrl ¥. V. Gadgil: Sir, I mcve:
“That the Bill be passed.’
Mr. Deputy-Speaker: Motion moved:
“"That {he Bill be paseed.”

S asftmraw o A wasredf o, g8 frgg ey
fafer & 79 Y At &4 crg%aﬁm@mmm&ﬁmemé
TeAIT T ARAd qfgur
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Fatq AN afema =afsd R § ag oF OF w0 AT w@E § 1 W
gR Al A A qg IR § IqFT fzavd @a g1 A § 1 g qF FW

 FTAT & 39 fod faadt ady 3 Naarg §, ga ot 3 g g8 7 T
T IGF a7 72 garv B gw 2@d § & gw <11 & o sl 7S &,

. RAT AT T 8, 6T F ag N wgar w1gar g FF faad st gar arg
g ITFT qurA Nt ga it 7 adf frar | & oy g awar § fF <9 qea
¥ F9 ¥ F9 UF Q1 angwt g ot udfazfady  (electricity) ¥ @ik #
T Ifag A & 1 AR 7 77 0 G AwehAa) &1 ATH e
Ffafar (engineering) & foar o aFa1 & a9 I R & F39
Q& et § dto T | AT FgAT Ag & fF 38 g o o) offefy
g 7% & i st 4G faed € 9 gifeses= (conseription) &Y G
FId | Fiferogm F& ARA o1d | dTo 07 H) amad, A Fomd ff v
AT IW 3T

The Honourable Shri ¥. V. Gadgl: He has become a politician.
Hi SeATT WTZ ' He has not yet fergotten electrical engineering. He

is still running electrical business.
T ard # 7g $g1 ARl g (F g7 @ 0223 a9 (part-time
workers) wg T@# A ME-21TX TN @ FIH FAFAT § & DEA
{jobbery)gz amaft i dar FTm TaRAE ¥ fod AT AG) § | WEAAE
gqvzg(Government servants)qq @A & FRFAT, G=rq (pension)
I T AFTEA | ag A4} grm a1 913 Few & Fod gw wa fRT It
TFeZAT (extension) # | wage: T 2 F7 N @A TAFT AT AT
AT A qreaT E e oW TR TIT I FW FIS T A1 O A I F AR
FAR AT TETFAIL G 14 q) 39Y I3 vagage fear Iy 1 & qean
T1garg & gnd aga & asfugl 71, 39 29 ¥ T9q9H| FY I AATE,
FAT 48 FIAF Q) gl @G | S 3T A€TA & (T gW 2 1+ gF Sl
®1 9iF 48 aF, I TG TF, AV 4G 90 qF G @ | W 54 7 ug
AFAT FWAT T a1 7% anfaz d g zam ek aR 2 fF

“That in clause 5 of the Bill, in the preposed section 8 of _t.he Electricity
(Supply) Act, 1848, the words ‘but not more than twice’ be added at the end’’.

9FS FTH § G I g AT, 3HH AT §H AR @l @O | AR
we Y 7Y wrdy 3 59 fed & wigar g f& oo @ e g
AT A F7AT Tifed

The Honoursble Shri N, V. Gadgil: Sheuld that be applicable to the member
ship of this House also?
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At SERTTAm ATg . HT ERA €, AT IS O KT AFA &) 7 77
1 Fgar grear g fr foaad svawy §, A Afwd @ A4 Aifrafor qgd
g wfrafcr 934 3 ae 98 6T g@d onea & 4w fd R § stz
Zifaafzn Ad) oAd § ST SeH W fqy 9w § | (afews G-
frNwa a@ g R @ 7 [ fegy qrar €, I e
(Agriculture)qra $TF ag & IAH) AT At AT FTSRT 7 AA feaw
AT | agl 98 TR T & | anfaag g9 a0 g1 gg 3 fod g I
TIARZ T TREET I &1 741 € | # qgar g i v e Fvew §
ITRT T2 T I g IR 30TAa6 ) 7€ @ A 87 7137 4177
AT | TAAN0Z ITHT FAT AL 314 AV & | A IF 48 GV NN, AT AT
g 1R N Fo4 @A AT T F1H 41 &) G2 @ AT | §9 39S
# oF a1e Fg 41 fF 9o faws &7 (dam) a913 w1 R § 3 79 &%
(damned) g md | 3Rz gW Q@ gea 7 A AQ J1 e 9dd 4 g\
fod & srgar § 5 g8 3a%T €19 fAITC F4F 910 F7 F&T7 Iived
Z8 UF U 30 a1 61 $T TG arfed |1 58 fod & Fas qad Ay
T ARAT 1 ¥ W fadw A IO g IfFA saAr w9
gfF o fomd & qear arfied 2

(English translation of the above speech.)

Shri Lakshminarayan Sabu (Orissa: General): Sir, I bave to say two
things in connection with this motion before the House about eleciricity. T
am, to start with, reminded of a shlioka in Sanskrit:

Gachhatyeken padena tishthhatyeken buddhiman.

It means that wise people’ advance step by step. But the brain :of this
Government of ours has got deranged. Since we have to do everything we
have launched all our big projects with the result that we find that we have
neither men nor money. But I also want to say that we have not been able
to utilize the services »f whatever Men we have. I can say that there is at
least one man in this House who is well-known in the field of electricity.
Whereas just four or five persons can be named in the field of electrical
engineering in India, there s just one man m this House, viz., Shri B. Bas.
J want to say that when such a situation has arisen that men are not available
why not resort to conscription? Men should be provided by means of eons-
cription. Shri B Das will be brought in and all other available persons will ©
be brought in.

The Honourable Shri N. V. @Gadgil: He has become a politician.

Shrl Lalshminarayan Sahu: He has not yet forgotten electrical engineer-
ing. He is still running electrical business.

‘bbe second point that I wish to raise is this that if we engage part.time
workers tais woull eucuvuragc jobbery. Such'a course of action is not proper
for the Government, Government servants will work while they are there
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and will go when they get & pension. U this is not done we shall be engaging
them for a fewv days and then giving them extension. Then there 18 the
inethod to be fol'owed in giving extensions, I am of the opmion that when
Lthe}' will have worked for five years other men will certamly have received
ithe training. Then why give them the extension. I want to ask whether
ithe large number of youngmen we have already sent abroad will not become
ifit enough. Then, where is the need for us to say that we shall extend the
|employment of these persons fer five, ten or twenty years. Hence, I wanted
to submit that at the end we should make the fol'owing further addition:—

{  “That in clause 5 of the Bill, in the proposed section 8 of the Electricity (Supply) Act,
£1948, the words But not more thaa twice' be added at the end.”

! loste-ad of five years we make it ten years; beyond that we will not keep
tthem. There is not even death for them, Hence, I want that we should’
ithink over and consider it,

:) The Honourable Shri N, V. Gadgil: Should that be epplicable to the
anembership of this House also?

:  Shrl Lakshminsrayan Sahu: You may do so, if you like. I also want to
draw Your attention to another point. There are, for instance, some people
iwho are engaged in the study of engineering. After they have studied
‘engineering they are sent ever to some other line while those who do not
lknow engineering are turned over to this side. Those who come after
thaving studied electrical engineering are sent to a scheel. Those others who
ihave come after having done studies in agriculture are also sent to schools
ﬁand colleges where they work as teachers. After a'l, wwhat is all this? This
#s because the Government's administration bas deteriorated. I want that
if we are in need of electrical engineers we should close ordinary colleges and
start more of the other type. Why does not Goverment let them x
gstar‘ed’ Unti' this is done we shall be proceeding at a slow pace and the
entire work will reman as it is. I happened to remark in this House once
‘that all -the dams that you are going to construct would be damned. If we
advance in such a position we would fali. Hence, I want that we should
embark upon a’l this programme after full consideration. - We must take
levery step after full deliberation. This is all that I wish to submit. I do
vot oppose it but I would eay that we should advance with care.

E Mr. Nagiruddin Ahmad (West Bengal: Muslim): 8ir, I accord my
support to this Bi'l. With regard to the misgivings which have been freely
fxpreq%ed in this House, I do not share them. Of course, it was true that
he ®overnrment was rather a bit optimistic in their approaches to problems,
fut the whole country was with them and the whole House a'so cheered
bem and supported them. They would have been false to the country if
they did .xot iuvite and accept some of the enthusiasm which was e¢xpressed
$n the Houre.

i With regard to the intlerpretation of the words *‘full time”’, they still re-
ima.m in subsection (5) of section 3 of the parent Act and I thiok there will

no difficulty at all. In fact when we delete the mondifion of full time
%nembers. as we do in clause 3, we remove the éxpression in two places, but

R

etsin the expression in another place, sub.section (5). The resuit of that
@ou)d be that this would indieste that the appointment. of full-time members
a8 we'l as part-time members would not be proh'bited; rather the words full-
,hme m sub-section (5) would indicate that the Government would be enabied
#o appomt full-lime members as well as part-time members. Now if the
;words full-tlme member” s retained in subsection (5), the effect of that
$vonld he that if there are full-time members, sub-section wou'd apply to
#hem. It wonld not be possible to interpret this Act with reference to what
96 now existing, that is, after the amendmesnt. After the amendment the
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Act is to be read as it is, without reference to its past history. That is_a
mode -of interpretation which is not proper in interpreting a statute. In’
interpreting the statute as it would stand with the amendment, it would not

proper to look into the Act and see what was before. That was laid down
in the Privy Council case of Premla! Varma and that is a leading case and now
the Act, as amended, will have to be looked into and not the Act as it stood
previously, in interpreting the present amendment.

Sir, something has been said about pitfalls in the scheme and when Mr,
Kamath began to speak the electricity failed. It may be due to the fact that
Mr. Ksmath was responsible for the {ailure of the electricity. (An hon.
Member: How?) It was merely an accident and as seon as he stood up the
electricity failed, but there is another kind of accident which appears in the
Act itself. \Vhen the original Act was published, it was pub’ished without
the part of the list of sections, of the heading, the Preamble, sections 1, 2,
and section 3, sub-sections {1) to (5); that was entirely omitted. I have got the
eriginal Act.

Shri M, Tiramala Rao (Madras: General): Why don't you give notice of
amendnients?

Mr., Naziraddin Ahmad: That was another accident.

The earlier part of
the Act as it was printed is missing,

Mr, Deputy-Speaker: That is an indicatiou that those clauses will have
to be amended later

Mr. Nagiruddin Ahmad: Yes, Sir. In fact the printer had the premoni.
tion as to what was coming and so he omitted them, but later on that part
which was omitted was reprinted and the whole Act has now to be read in
two different instalments. However, that is a minor printer’s devil. There
will be no difficulty in intevpreting the Act. So far as the principles of the Biil

are concerned, thev arz acceptable. The whole thing depends on how they are
worked.

The Honourable Shri N. V. @Gadgil: I have nothing to say.
Mr. Deputy-Speaker: The question is: '

“That the Bill be passed.””

The motion waos adopied,

CINEMATOGRAPH (SECOND AMENDMENT) BILL

The Honourable Shri R. B. Diwabar (Minister of State for Information and
Broadcasting): Sir, I beg to move:

“That the Bill further tc amead the Cinematograph Act, 1918, be teken into
consideration.”’

The main object of the amendment proposed in -this Bill further to
amend the Cinematograph ‘Act of 1918 is to bring the censorship of films
under a single authonty. According to the Act as it stands at presert, the
anthority to censor vests in each Provincial Government. Under the Act, 10
£lm, which is not certified by a constituted authority, can be exhibited in nny
licensed place., All the Provinces have not set up Poards. At present
they are functioning in only five places, Bombay, Madras, Calcutta, Nagpur
and Simla. A certificate issued by any one of the Boards is valid throughout
ibe territory which was Iitherto called British India, i.¢., Union territory. So
the territors in the States was excluded under the present Act. But at the
same time Provincia' Governments have Power to uncertify any film within
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their reapective jurisdiction on any grounds. The résult has been that severat
independent Boards have been functioning, each deriving authority from ite
respective Government and it has not been possible to. evolve any uniform
policy.
Similarly, each certifying authority and all District Magistrates have powers
to suspend the certificates of films in their area and each Provincial Govern-
ment has unrestricted power to declare films to be uncertified films. As a
result, films certified by one Boerd are often umncertified in other provinces on
grounds which reflect nothing more then a difference of opinion about the
suitability of the filmd for public exhibition. Examples of such filma are
‘Loves of Carmen'' which was certified by the West Bengal Board of
Fihn Censors but hes been uncertified in Bombay, East Punjab, U. P. and
Assam; “Kidki” which was passea in Bombay and uncertified in Orissa
and Madras; ‘‘Lucky Stiff"’ which was passed by West Bengel but uncertified
in Madras and U. P.; ““Matlabi’’ which was passed in Fombay but uncertified
in G.P., Madras and West Bengal and ‘‘Ram Ban'’ was passed in Bombay
but unccrtified in  Medras. Sometimes, films passed in a province are
subsequeutly uncertified in the same province, reflecting merely a revision
of the opinion of the Board or Provincial Government about a film. Exemples
of these are “‘Postman Always Rings Twice'’, ‘‘Nek Parvin’' and ‘“‘Jugnu’’
which underwent two suspensions and two revisions. Moreover, when
copies of the same film are submitted to two different Boerds, portions
objected tc by one are sometimes passed by another. A prominent exnmple
of this was Hamlet which was passed without cuts by the West Bengal Board
but certain portions of it were objected to by the Bombay Board. In the cnse
of Adventures of Don Juen, the Bombay Board found no objection, while the
West Bengal Board considered certain portions objectionable. Further, under
the present system, there is nothing to prevent & film which bas been rejected
by one Board from being submitted to enother and passed by it. This is what
happened in the cage of the film ‘‘Lucky Stiff’’ which was rejected by ‘the
Bombay Board but was passed by the West Bengal Board and it has happened
in the case of the film ‘“1942”’, which the West Bengal Boerd refused to celtily
‘but hes been passed in Bombay. Such differences of opinion among the
certifying authorities, which are there for no fault of the Censor Boards, but
are inherent in the system that is prevalent today aod are contrary to public
interest as they create an impression that censorship is capricious. As a rerult,
censorship fails to command the respect it ought to command and to exercise
any influence in raising the standerd of films as a medium of education and
healthy entertainment. - The Government of Indie have come to the conclusion
that a radical change is neeessary in the system of censorship if these anomalies
are to be removed and uniformity is to be achieved. The Bill under consideration
will enable this chenge to be mrde by replacing the existing I’rovincial Boaids
of Film Censors by a single Authority appointed by the Central Government

The film in modern days is a powerful medium not only of entertainmeut
hit also of information and education. But if the fullest possibilities of this
medium ere $o be explored and utilised, it is necessary to raise the standard of
films as also to have a uniform policy throughout the lend so that producers
may be able to know what is expected of them in the new set-up. The
co-operation of the producers and others in this great industry is uecessary in
this matter if the film is to help us in the noble task of nation-building and of
educating the vast democracy of Tndia. Uniformity in general standards of
production as well ag in censorship throughout India will remove the present
anomulies and vagaries indicated above and will help planniug of producticz
on an all-India scale without apprehensions of being disellowed in some varts
of India and allowed oniv in some others.
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There are no doubt differences in language and also other regional differences.
I am fully consocious of that fact. India is a land of variety and it is this variety
that gives it also the richness that is so obvious in its arts and crafte and in the
various aspects and activities of life. But the redeeming feature, and that which
makes us feel as one, is the underlying unity which is basic and' vital in Indian
culture. Whatever the political and administrative vicissitudes that India has
passed through, her cultural unity from Eashmir to Cape Comorin has persisted
through the ages. All this diversity can well be accommodated in any scheme
of censorship that would come into existence under this amended Act and at
the same time a central unity can be maintained.

I may now trace the history of this Bill which is very interesting. As far
back as 1937.28, this question came up before the Indian Cinematograph
Committee that was set up by the Central Government That Committee
among oiher things recommended the establishment of Central Censorship.
The then Government, however, did not pursue the matter as they lost all
interest since the enquiry took a turn which they had not anticipated.

Later when there were lots of complaints in newspapers about the anomalies
arising out of different Censor Boards in different provinces, and aleo complaints
from producers as tc how those anomalies came in the way of more and better
production, the question was taken up by the Central Government. The
Industry as well as the Provincial Governments were consulted. The Industry
through their aasociations and most of the. Provincial Governments agreed to
the principle of Central Censorship. One of them, however, suggested a
variation by saying that the Central Board should only lay down the principles
and the Provincial Boards should function as before to carry out the principle.
Another suggested that the Central Board should be situated in a particular
place and so on. When the Government saw %that there was a general consensus
of opimion im favour of some kind of Central Censorship, this Ministry consulted
the Standing Advisory Committee of the Legislature which agreed to the
proposal. But since legally speaking, though the subject is in the Concurrent
List, without an Amendment of the Government of India Act, 1935, the Central
Government had no executive authority in the provinces on this subject, and
therefore an amendment was moved and pagsed in January 1949 to that effect.
It is according to powers taken for the Central Government under that amend-
ment that this Bill is being moved.

Iater, however, the censorship of cinematographs, which is in the ‘Con-
current List, ha§ been made a Central subject and included as Item 6§ in
Schedule Seven, Union List. Therefore, this item will be entirely within the
purview of the Constituent Assembly from 26th of January 1950, when the
new Constitution Act of India is proposed to be promulgated. If we pass this
Bill now in this session it may be possible to set up the machinery for Central

Censorship in  due course when the new Constitution would have begun
functioning.

Now, as regards the provisions of the Bill—

(i) This Bill extends the Cinematograph Act to States and States Unions,

(if) Tt confers power on the Central Government to constitute a Central
Authority for certifying and examining films for public exhibifion.

(iii) It confers power on the Central Government to make rules regard
ing the manner in which the authority shall be constituted, .the
procedure for -examining and certifying flms and the fess to -be
levied for censorship.

(iv) It provides for appeal from the decisiong of the

Authfrity ¢g t
-Centrasl Government. g M_' honly _t;o ﬂ_m
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(¥) It oonfers power on the Central Government to uncertify a film and
convert ‘U’ cartificates inte ‘A’ certificates.

{vi) It confers power on the District Magistrate and the Provincial
Governmente and States to suspend the exhibition of certified
filme if in sheir opinion the filme are likely to lead to a breach of
tke peace. This suspemsion can be in force only up to a period of
two months. If extension of the period of suspension is required.
8 reference will have to be made to the Central Government.

(vii) It confers powers on the Provincial Governments to make rules
regulating cicematograph exhibition from the point of view of
publio ssfety.

(viii) It authorises the Central Government to issue directions for the
exhibition in theatres of—

(8) scientific and educational filme,
(b) documentaries and news reels, and
(c) an adequate proportion of indigenous flms.

The main effect of the Bill will be to replace the existing Provincial Bosrds
of Film Censors by a Central Authority. The details of the Central Authority
have been left to the Central Goverusoent. Goverument will see that the
Authority is so organised as to be able to deal with films in al} languages and
all regions of production and is competent to safeguard the public interest with-
out any harassment to the producers. In view of this and in view of the interest
of the film industry in this matter, it will be necessary to ezamine in detail the
Authority to be set up.

In the context of centralisation, retention by Provincial Governments of
powers of uncertification will be unsuitsble as it will defeat the very objects of
centraliaation. But as law and order is a8 Provincial responsibility, Provincial
‘Governments have been given the power to suspend the exhibition of filme whioh
they think are likely to cause a breach of peace. The period of suspension has
been limited only to two months because local disturbances or tension of the
nabure contemplated will be but a passing phase. Exceptional cases will be
covered by the procedure for reference to the Central Government.

The provision relating to direotions for the exhibition of documentary filme
and news reels etfo., is intended to ensure the existing arrangement for the exhi-
bition of ‘‘approved films’’ by cinemas which has been secured by the addition
of a condition in the licences. ‘‘Indigenous filme'’ have also-been included in
this provision so that the Central Government may have powers to counter any
unfair competition from foreign filme which the Indian film industry may have
to face. Signe of such competition are visible in recent instances of foreign
films dubbed in Indian languages and circulated to Tndian language cinemas
which hitherto constituted an esclusive market for Indian films. The last
Yodian Cinematograph Committee (1827.28) had recommended certain measures
of protection and the Committé® now sitting may recommend similar measures.
The provisions proposed in t.he Bill will therefore be useful.

The Cinema Industry has been fast growing not. only in volume but elso in
interest and importance. A fresh Film Enquiry Committee has been reoently
set up which i§ going thoroughly into all the aspects of that industry. I hope
it will soon come out with its report when, if necessary, some fresh legisiation
may have to be taken in band. But since this reform has long been pending
it was thought necessary to put it through at the earliest. 1 hope the House
.wili cooperate with me in putting these provisions in the Bill on the Ststute
Book. T have placed before you, Sir, the Bill, its objects, it history in brief,
axid the main provisions. I hope it will commend itself to the House and after
consideration it will be passed. With these wordse I commend the Bill to the

House.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill further to d the Ci tograph  Act, 1818, be taken imta
consideratlon.’”

Shri M. Tiurumala Rao (Madraa: General): Sir, this Bill ia very limited
in its scope, but it raises very important issues, The hon. MSnister in charge of
Information and Broadcesting, and in a broasder eense including ocinems and
film production, should have taken a more comprehensive view of the matter
instead of bringing in piecemeal fegislation before this House. He brought for-
ward one Bill in the last session whereby the exhibition of filme which are not
desirable for juveniles should be prohibited. Power was taken under thet Bill
for Government to prohibit such fims as would be undesirable for exhibition o
juveniles and adults, After that, the hon. Minigler appointed & Committee
{0 go into this whole business of film production and I feel that he should have
awzited the report of that Committee before be brought forward any Bill before
this House. That Committee when it was appointed by the Government of
India, were criticised as not being fully representative of all the interests com-
cerned, because only the interests that were vitally affected in Bengal and
Bombay got representation on it and Madras was denied proper representation.
Now, Sir, Government sre asking for comprehensive power for appointing &
Central Censorship Authority for the whole country. With a variety of man-
ners and customs and with diferent standards of judgment of good and bad, in
the country, the Government have a great respoansibility, and tgerefore my bon.
friend should have awaited the report of that Committee before he came here
with this Bill. Sir, in this country now there are about seven Censorsbip Boarda
in th'e provinces. The hon. Minister and many of my colleagues know how
they are constituted and how they are working. These Censorship Boards are
fields of patronage for provizncial governments, where some people who claim pro-
fessional as well as amateur experience and expertness in this matter, some-
how manage to get in. Thess Censorship Boards are alwaYs surrounded by
film producers.

Dr. P. 8. Deshmukbk (C. P. and Berar: General): By whom are the film
producer's surrounded ? 4

Shri M. Tiramala Rao: By film artists, both men and women.

Shri Suresh Ohapdra Majumdar (West Beugal: General): Tha} is not the
case in Bengal.

Shrf M. Tirumala Rao: Sir, in our country we have about sixty studios in
operation and about 250 film companies with about ten crores of rupees as
capital. Oance a film is preduced, those interes#s, not only the producers bus she
meu behind the producers, the men who have put money into the picture,
somehow manage to get the films eensored or accepted by the Censors. What
.is  the idesl before these producers? The only thing that. ecounts
is the box office. And what is the inducement, what is the influence that
swells the box office? Vulgar exhibition of the sex appesl, half-concesled and
half-revealed postures and poses, which will not generally appeal to deecency.
That is the one thing which is being propsgated by these Indian films and also
some foreign films. And it is no wonder that juvenile crimes are on the increase.
The crimes are generally picked up trom the films.

Dr. P. §. Deshmukh: Specially American films.

Shri M. Tiromala Rao: The theme of these films is either sex or erime or
shooting one another, or some blood-curdling or hair-raising situations, with the
sole purpose of attracting money. Therefore what I say- is this: The respanai-
bility of the Central Government is very great. We have not given here amy
standard by which the Central Film Censorship Board can be guided in the
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cepsorship of films. And then, you have not taken tbe Houae inte your con-
fidence on the sort of people you are going to put on this Board. If it is onty
a question of mere patronage to some friends or people who claim to have—fhe
so-called sinister word—influence with the Goveroment of India, then
4 7. . ¥ do not think any good results will follow from this Bjll. The Minister
must tell us what are his ideas in regard to the qualifications of the
members, and what are the standsrde by which the Boards will be guided.

India ie a land of several lenguages. Films are produced in Hindusteni,
Tamil, Bengalee, Telugu, Marathi, Kanarese and even in Malayalam, the latest
in the field. There are about seven or eight languages in which films are pro-
duced and the pumber of the expert committee at the Centre should not be
unwieldy. Two or three members for each area would mean 25 or more and if

all of them were to exercise their judgment on all the films it will be an un-
wieldy concern.

1t is not enough if the Central Board is simply a censoring bosrd. I want
the Government to assume responpsibility for the menagement of thie industry.
Apart. from pewspapers and the radio the film is an effective medium of propa-
geuda and education for the vast illiterate population of this coun-
try.  You must be literate to understand newspapers, to understand the radio
you requiré. a certain standard of education but the film appeals to the emotions
and the native commonsense of the people and therefore a greater responeibility
devolves on the shoulderg of the Government in eeeing to it that the right type
of films are produced.

We have seepn recently one ilm under distinguished patronage. The mem-
bere of the Assembly were carried in cars to see it. The pame of the film is
*‘Bapu ne kaha tha’ which wee produced by a wealthy financier of Calcutta. He
wanted to expioit the name of Gandhiji but there was nothing connected with
Gandhiji in the film. We felt blasphemous that this capitalist should have
exploited the sacred name of Gandhiji to reap a little financiall benefit.

Another film to which we were dragged wae called ‘‘Maharaja Asoka’’. The

film hed nothing to do with Aeoke. The story was distorted, the photography
was clumsy and everyone of ue had to regret our visit.

My friend referred to the film “Kidki’’. In that film they have put in on
both sides of a road a girls’ and & boye’ hostel. The young girls in the windows
on one side ar: beckoning signs and signing luscious songe and the boys on the
other side reply with equally lascivious songs. Thia film was psssed by the
Censor board. 1 wonder what sort of people compose the censor bosrds who pass
such films for exhibition............

Mr. Deputy-Speaker: Some of them must be students!

8hri M. Tuumala Bao: Ip another film a young man dreeses like an old
man, pretending to be the father of a girl and enters a girls’ hostel. That is
the tvay things ere taught fo our young men and women fo circumvent codes
of morality and digpity............

. Dr, P. 8. Deshmukh: These devices are being taught when we have lost our
youth'!

8Shri M. Tuumals Rao: Theve is also a picture ‘'where a man enters a girls'
hostel in the garb of a woman. Therefore all the possibilities are not exhaust-
- ed for my hon. friend.

. 'fhe're.ii an immenee field for educational films or for the development of real
acting. . In the history of the British film industry, Government, public opinion,
universifies and educated men and women have devoted part of their time
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to evolve a healthy public opinion with regard to film production. The charac-

ter acting by Paul Muni or George Arliss is well known. Even the lives of

their great men they have brought into their films. There is the story of

Parnell whose infatuation for Mrs. Oshea wae responsible for the destuction of

his leadership in Ireland. That was finely portrayed in the pioture by #hat

%ame.l T'hen there is the picture portraying the utopiam love of Nelson for Lady
amilton..................

Shrl H. V. Kamath (C. P. and Berar: General): Why Utopian?

Shri. M, Tirumala Rao: I give it that interpretstion. The lives of Queen
Elizebeth, Queen Victoria are portrayed in films. The lives of national heroes
ere a real education to the people. We bave also some films like Harish Chandra
3nd Rama Rajye. But the sctors who sssume the role of the characters must
be men of public esteem. In England all their big actors are honoured. 1in
the community they have a social status. Once they attain a certain status
in the country their merit should be recognised. The stigma that attaches to
film.acting should be removed. For that the (Gevernment should organise a
proper system of patronege and recognise merit, so that decent people will be
encouraged to come into the field.

With regard to educational filme Government are preducing some, but that
is not enough. It is due to Yyou, Sir, that the ¥ilms Division of the Governmen# .
of India was abolished in 1946. Seen after when the popular government came
into exiatence they realised that this potent instrument in the hands of a popu-
lar governmend should not be done away with. They have revived it but we
have to revive it on a more comprehensive and more eflicient scale. It is still
in its beginning. I hope the Minister will develop the Films Division so that
it may become a model for private industry. He should see that not only our
industries are depicted but our culture is also properly resuscitated. In Telugu
there are son:: fiims lde Thyagaraja, Poltiam, and other bhakthas who bhave left
their indelible mark on the culture of the people. Not only the lives of ancieng
historical personages and bhaekthas but also the lives of the makers of modern
"India should be recorded in films and handed down to posterity.

The proposed Section 9 (3) says: ‘The Provincial Government may make
rules to provide for the regulation of cinematograph exhibitions for securing
the public safety.”” The hon. Minister bas not given an explsnation as to
what he means by public safety.

The Homowrable Shri R. R. Diwakar: Fire and other things.

8bri M. Tyrumals Bao: I was thinking whether it meant combating apti- -
socisl movements, like the Communist menace, dacoities, burglaries, tesching
people road safety............

The Honourable Shrl R. R. Diwakar: These are the usual words used.

Shri M. Trumala Rao: Public safety may mean anytbing end it should be
made clear if films are to be used for propaganda of certain varieties, such ae
safety first campaign in road trafic. The meaning of the words ‘public safety’
should be explained.

Power is given to distict magistrates to suspend a film for some time.

The Honourable Shri R. R. Diwakar: Only for breaoh of pesce.

8hrl M. Tirumala R80: The provinciel governments can suspend the licence
of a film for a couple of months. Once a film is censored there must be a
proper authority, equslly, if not more competent, to review the decisions of the
licensing authority, if there is any flagrant, injustice.

With these words, Sir. I support the motion.
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Begum Alzag Rasul (U.P.. Muelim): Sir, I welcome this measure inasmuch
as it seeks to centralise the censorship of films. As the hon. Mimster hgs told
us and as we are aware, there are certain Censor Boarde in a few Provimceg in
existence today. Bus in other Provinces there are Cinema Advisory Committees
which have been appointed by the Provincial Governments to advise them on
ang film that is being shown to which objection may be taken by the publio.
I happen to be a member of the ¥ilm Advieory Committee in the United Pro-
vinces. The functions of that Cemmittee are very lLimited. If objection is
teken to a film or part of a film, which is being shown in any part of the Pro-
vince, then the District Magistrate of thab district has to report to Government
that this film is objected to on certain grounds and then only does the Pro-
vincial Government call a meeting of the Advisory Committee. 1 have always
felt that such a Committee canmot rightly serve'the purpose id is appointed for
because the mischief done by that film or part of thaet, film that js objected to
has already to a grest extent been done. By the time the report is made to
the Provincial Government. and & meeting of the Advieory Commitfee is called
to give its opinion on the film, the film has already been shown in many parts
of the Province and the harm has to a great extent been effected. Therefore,

28 I eaid in the beginning, insemuch as this Bill eeeks to centralise the censor-
ship of films, I welcome it.

B.ut. the hon. Minieter has not made it olear 88 to how thie Central Censor-
" ship Board as well ae the Boarde that are intended to be appointed in the

Provinces are going to be appointed and who will be put on them. That is the
main question, because, as hae been very rightly pointed out, if these Boards
do not contsin members of independent views then the appointment of such

Boarde will really not mean much. I hope that the hon. Minister will pay
attention to this aide of the question,

It is wellknown that the flm industry in India is one of tbe very few in-
digenous industries of the country that is fortunately fourishing and has shown
good results. We do not want to gag that industry in any way. I wish to
impress upon the hon. Minister that it should be kept in mind that the industry
should be given every scope for expansion, and all help should be extended to
it in keeping with high standarde of morality and efficiency so that it may not
bappen that'by the institution of such a Board this industry suffers in any way.

We all realise that the cinema in the modern world is one of the main
chaimels of propaganda which in & vast country like India can be utilised to
very advantageous purposes by showing to the public filme of educative and
" cyjtursl values. We all know by the box office returns of the Indian pictures
end the number of people who go to see them how popular they are. There-
fore there is no reason why these films should not be developed on lines which
while not taking away from the popularity of those films will at the same %ime
give the people a lesson in the highest standarde of culture and education.
Tthere ie no doubt that today there are very few avenues of recreation for our
people, and especially for the lower classes the cinema is the only form of recrea-
tioa to which they can resort after working hard all day long. Therefore to
gome extent, eome laxity Will have to be allowed in these filme 8s regards songs
and the lighter side of things. But, as my hon. friend Mr. Tirumala Rgo very
rightly pointed out, eome standards should be maintained, particularly a certain
standard of morality and educetion, and the films should give our people a righf
idea 8s to their bebhaviour and manners. These should always be coneidered
as a necessary pazt of the objectives we have in view as regards our films. I
do not agree that all films should be educative films. There are different #ypes
of films, and they cater to the tastes of different people. But there is no doubt
that the mueie that i exhibited in our filme today ie the most popular form of
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music aow. I have heard this not oply from individuals but I know it also as
a member of the All India Radio Advisory Committee. It was reported to
ue that when the All India Radio office sent out questionnaires about the ¥ype
of musie that the public wanted on the radio and which they liked most, more
than 75 per cent. of the replies received advocated the music and the eongs that
are béing exhibited today in the Indian films. There is no doubt that they sre
very popular, and if a certain standard of morality and efficiency is kept up
[ do not see any reason why they should be discouraged.

There is another question to which I would like to refer in thi® conneetion
and that is about the language.

[At this stege Mr. Deputy.8peaker vecated the Chair, which was then
occupied by Shrimati G. Durgabai (one of the Pandl of Chairmen).)

The popularity of these films today showa that the language which is being
used in the films—I am referning to the Hindustani language—ia extremely
popular. There has not been a single complaint ass regards that language. I
sometimes go to see these films and I do realise that that language ia one
that appeals to the masses, is most popular, and that is most understandable.
I therefore hope that the hon. Minister will keep this in view, namely, that
the standard of the Hindustani language that is being used today in the Indian
flms is kept: up, because. as I said. the very popularity of these filme sbows
that that language is the most acceptable to the masses who go to see them.

There is no doubt, madam, that up till now a very different tiype of people
was attracted to the filu industry. That I suppose was to a great extent the
reason for the low standard of films that have been objected to. I really feel
shat some of the Indian films ought to be banned from being exhibited because
they are so much below the standards and are not worth bsing shown to any
one in this country, especially children. But I am glad to say that a better
class of people is being uttracted to the oinema industty and I have no doubt
that on account of that tbe standard of this industry will certsinly go up {0 a
greab extent and the industry will improve day by day.

I don’t think I have anything more to say except that, as hag just been
mentioned by the previous speaker, the cinema is certsinly a means of props-
ganda by which we should do everything to educate our masses along the right
lines. Some reference was made to the subject of love scenes exhibited in
Indian. and Européan films. I do agree that the love ecenes shown in our
Indian pictures are most absurd. They don’t telly with the social conditions
of our country. I may say openly that I hardly ever allow my children to go
and see an Indian picture and would much rather allow them to go and see an
English or an American picture because this sort of thing has a great effecé
upon the child’s mind. If a child sees a love scene being enacted in an English
picture. he also realises that it ‘does not. concern his country. that the social
conditions depicted are not tbose prevailing in his own country but those of az
alien country. and therefore the effect on the child’s mind is not so grea¥ as it
would be if he sees this sort of thing being shown aboub his own country. I
would not object to it if these conditions prevailed in our country but because
these are so different from the rea} conditions of Indian society, and a film
should be a mirror of the social manners and customs of the country i ia made
in. Therefore. from this point of view also, I do expect and hope that the
standard of our films will 2o un so that our children can see them without any
dange: of bad or injurious results upon their morals or upon their mental make-
un or upon their psvchology. All these points have to be kept in mind wben
the Bosrd of Censors sees these films and censors them.
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Of course, it would have been better if this Bill had been brought forward
when the Film Enquity Committee appointed by Government had submitted
its report, but anyhow I don't think there is any harm in having brought
forward this Bill now because that Committee may take some time to report
and in the meantime if Government brings in interim legislation on this very
important subject, I welcome it. It igs high time that this sort of a thing is
legislated for. I only hope that the personnel of these Committees in the
Centre as well as in the Provinces will be such as will not be dominated by the
industry and that public opinion and non-official members will be associated
with these Committees %o advise the authorities on the right lines.

Shri V. 1. Munishwamy Pillay (Madras: General): Madam, I feel proud to
address this House when you are in the Chair. At the outset let me inform
this House that the film industry has greatly improved in this country. As
regards the present Bill all that we have to see is whether the objects and
reasons set out in the Bill will help o give a greater impetus for the industry.

My hon. friend Mr. Tirumala Rao observed that members of the Film Board
are surrounded by film producers and more so by film stars.

Shri M., Tirumala Rao: No, no. That was the interpolation by my friend
Dr. P. 8. Deshmukh.

Shei V. I, Musishwamy Pfllay: I did nst know that, but as a member of
the Film Board for many yesrs in the Madras Provinee, I may say it was not
the case at all. It depends upon the members who tske up that job.

Coming %o the very provisions of the Bil', the vital question is whether by
centralising it will be helpful in the improvement of the industry. As my hon.
friend Mr. Tirumala Rao told the House, we bave to view the language question,
geriously. As he pointed out, unless we have a Central Board of nesrly twenty
or twenty-five members, drawing two or three members from each linguistic
province, I do not think the work of the Central Board will be done so efficiently
and quickly.

As explained by the hon. mover, there have been difficulties in a film being
certified by a certain Province but not being accepted by the other Provinces
I know there is that difficulty. Take for instance the Madras Province where
there is total prohibition. I have known certain films certified in Bombay
which were exhibited in Madras and which contained scenes showing the ag-
vantages of drink. Naturally, after the exhibition of that film the Film Board
and the Government have to take serious notice and do whatever is necessary
to stop the exhibition of such films. In such cases, I think what the hon. mover
stated is correct. But as it is, will it be possible to do so at present? Unless
we comeé to have a common language, the question is whether a Censor Board
in the Centre will be able to meet the demands of each Province.

. . There is another difficulty also as pointed out by my hon. friend Mr. Tirumala

Rao. When a certain film is exhibited in a district, if some people out of
jealousiy were to tell the Magistrate that there will be a breach of peace, he
may suspend its exhibition. But what about the party concerned who procur
ed thst ilm? If the Magistrate suspends its exhibition for two or three months,
the mun who was responsible for getting the film will be a great loser. So,
there is some defect in this Bill but I hope that as time goes on the hon. mova-
will see his way to improwve all these things.

Mudam, I feel that this Bill is necessary but not in all respects.

Shri 0. V. Alagessn (Madras: General): Madam, the object of this Bill aa
the hon. mover told us ig the centralisation of censorship. This question was
gone into at great length by the Rangachari Committee that was appointed some
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&wo decudes ago. It was they who reported that there will be grester udvantage
to the tilm industry if there is v central board of censorship exercising censor.
ehip ustead of having various provineial censor boards. ‘Lhe hon. the mover
also referred to the opinion of the Coumittee iu bis openiug speech. The Com-
mittee was of the opinion that the Centtal Board woutd not be able to cope up
with the work of cengorshily for the whole of India. They recornmended that
there should be provincis]l Boards also und tbey should have the power to certify
the films and thut certiticate should be valid throughout India. They made
this recomnendation 4t 4 time wheu the cinezun industrs was not in such am
advanced state us it is now and atso when the cinema habit had not spread
among the people us is the cuse now. If even at that time they felt the
necessity of making such a recommendation. then it goes without saying tha$
to dispense with Provincial Boards at the present time will not he conducive
either to the industry which Government wants to flourish or to the public to-
whose interest it will not be doing justice. My hon. frieud M. Tirumala Rao
pointed to the language «ud other difficnities. More than that, it will not be
possible for one Central Board at Delhi to handle the entire volume of work.
In this connection, I would hke to read a few sentenceg from the report of the
Committce.  Although it is more thau two decades old, it holds good even
%oday, hecause the recommendation that they mude then ie sought to be given
effect to only now in the form of this Eiil.

They said:

*“Yt i ‘ebvious that a Central Autherity se cepstituted weuld not be able to do ther
oceasorship fer the whole of Tndia wnd Burma.....

Burma was then part of India—

,,,,,, withont cuusing delay and inconvenience to the Jisiant imperters and preducers
ete, otc.”

TFhey again opined:,

“There shiould 1veé Provincial Boards where necessary for the censering of locally pros
dunced feature filuis and where no Central or Previncial Board exists, power should be givews
%0 the Presidency or Distiict Magistrate to certify tepiral films.”

Phis they recommended as a vie media for the then existing state of affairs,
That position continues even now. About the advantages that would accrue
they waid:

“We venture to believe that tlie scheme—
that is, the scheme. that I gave m brief just now—

...... given abeve will meet ali reamoable udjections againet s Centralised ceosowmshi
and alse meet the criticisms of the existing cemsorship...... It will achieve ubifority o
atandard, whife preserving elasticity ani safeguarding provincial aod local righta."

So, Madam, T xhould like to appeal to the Minister to have this compromise
sad have Provincial Boards also. It would not be enough to delegate powers
a8 ig done iu propossid secticn 9. That will not satisfv the needs of the various
Yocalities and provinves. 1 would urge upon the Minister to accept suitable
smendrnents providing for the existence of Trovincial Rourds also side hy sider
with the Central Anthority.

Even the other dav. an hon. Meraber of this House. who is also a member of
thie Standing Committece of the Ministry concerned, told me that there i3 ne
iden to Aa away with Provincial Boards. But to my surprise T heard the hon.
Winister just now saving that the C'entral Authoritv ie going to replace the pre.
sent Provincial Film (ensor Poards. J do not think it will be a proper pra-
eedure. It would be rather belittling the work of the various Provincial Filas
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Censo : Bonrds, of which I tind now that some hen. Members of this House are
also unieuhers, Thev huve been doing good work. But fer the half a doxen
instamees where s tiln certified by one Board was not certibed by the other
the whole thing hux: heen working swoothly. Iunstead of one extreme. it wounld
not be goxl to go to the other extreme. It would be better to strike & via media.
The Central Authority can lay down wuniforin stindurds and issue instructions
g to censorship and exercise effective control over Provincial Boards. Nobody
objects to thut. But to entrust the whole work of censorship for the enfive
cconntry to a Centrnl Authovity would not be advisable.

‘I'ne next important ohject of thie Bill after ceutralisation of censorship is
contained in projexed =ub.section (2A\} of section 5. The new provision that is
songht to be mude here is a welcome one. Centrul Goverotent may issue
directions from time te time to liceucruss to exhibit flms in India for educational
purposes: films dealing with news and curent events; documentary fiims, and
others. I should like to take this opportunity of telling the hon. Minister tba®
the Films Division of the Goverument of India should he made to work more
wffectively.  '[he previous speaker hon. Shri Tirmuula Rio ko emphasised
%his point. 1t is no wse putting in a provision, if it is only to rcmain a dead
letter. They shonlil produce educationsl films for mass udult educatiosn purposes
on subjectx like agricultmri operations, public heslth, social hygriene and se
on.  They should then distwribute theee fitms to the various exhihitors and esk
them to exhibit thetn. These producers may not he :anxious, out ef philan-
thropy, to mike these jilme themselves and exhibit them ulong with their own
ether §ilms. This prevision should he made fuil use of and the Central Gov-
ernment shonld take upon itself  the zespoasibility of uot ouly producing theee
Important exdncational filmes, hut they wiay even impo:t useful foreign fims on
varions subjects anil distribute thexn.  Fihns of pluces of srchacologicul interesss
Like Ajanta, Ellora cuves, the Madura Temple god Mahubalipnran sculptares,
<te. should he tuken rnd exhibited wll over the conntry. If this is done, it will
foster the cnltural unity of the country. It will insidentally help people whe
will not bie ahic to tiuvel to these distant places to derive the hetiefit of sleeing
#hem in a film.

Madm, 1 need not. xpeak at length on the question of udult education. Ouly
tbe ather duy the Fducation Minister wus beweiling his inasility to put forth
all his adult education schemes into effect owing to financial stringency. Wha$
the hon, Minister for Echication new fnds it impossible to do ean vers” well be
donu at a lexser coxt, if | may put it like that, by the Mipister for inforrnation
and Broadcusting.

There is another matter. Madian, to which I should like to draw the stten-
tion of the House and that is the very vexed question of restrictions on film
footage. Hop. Member: inight have noticed the acnte controversy that is
going on in the press on"the question of restriction of film feotage.

[At tas stage Mr. DeputySpeaker (Shri M. Auanthaseyanem Ayyengar)
1:3umed the Chair.] .

While it may not be altogether undwsirshle to restrict footage, I should aé
‘the same tiine yomt out that too much meddling in matters like this may nog °
be quite advisahle.  After all we are not regnlating the heoirs of work in ;3 mine
or in a factory. If a film is long aund if it is nleo bud people certainly will nog
patrouise it because of ite Jength. If. on the other hand. there is a short film
and vet @ fod one, that is hound to he patronised by the people. Time and
taste will have their play and matters will adjust themselves. Moreover, the
public have become snfficiently critici] of these filns nowadays, with the
xesnly that they will he able to distinguish between a good film and & bad
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‘&lm and patronise only good oues. The yuestion of fili ioobage ean, therefore,
e very well left to the incdustry iand there need zot be restriction 1m}umd by
_-the Cente or by the authority fhat is intended to be constituted.

Sir, proposed section 7 gives power to Irovincial Governments to suspeud
the certifiente for a limited purpose stated in the section. 14 is good thut such
Power js given. 1t was therw in the vrevious Act. :

"The propsed section 11 gives power to exempt cortnin films from being

_«epsored. [ think this is intended to cover cuses of educatipual films aud other
Propaganca films, These filins should he made more attractive aud the uews-
reels of the Kilins' Bivision that are at present shown in the cinems houses of
Delhi do mot very favouwiublv compare with the forcign news.reels. 1 am
mentidning thix beenase T tind there is an amendment that thie section may
‘be ®mitte] wis it is not necesenry.

Aguin, Sir, my hon. friend Mr. Tirmnula Rno wae explaining the objestion
‘able nature of the obacene films. Of course the Censor Board is there to take
care of this matter But there is one other matter which even the Censar
Beard, »t present, is not empowered to do smd that is the banning of obscene
posters. They cannot be submitted for prior censorship.

Siri C. Subramaniam (Madras: Geuersl): But the police can take action
under the 1. 2. C.

Shri O, V. Alagesan: But without recou:se to the Penul Code the magisirate
or the police shonld be empowere( to order removal of such posters from being
-exhibited. If it is pessible, this may be provided in the rules.

I would once again request the hon. Minister to see that he does not by one
stroke of the pen do away with the Provincial Boards, but retain them and
-autilise their services as at present

Mr. DeputyS8peaker: Sliimati Burgubai.

Shri Krichna Chandra Sharma (U. 3. Generu]): Sir, may I know vuhut is the
-eriterion for catching your eve, becunse T hive been try)m tn eatch your eye 80
wany times?
~ Mr. Deputy-Speaker: T would Jtki. to inform the hon. Member that when T
was ahout to leave the Chamber I had bkis name in mind and asked Shrimats
Durgabni to val) hitn, but when his turn came the hon. Member was nof in his
seut. 1 am trving to see that everybody cutches my eye and there is no dis-
<riminstion. Moreover the hon. Member is 8 Member of the Standing Com-

mi'tee aud T would like Members of the Standing Cominittee to give vs the

benesit or their infoemation of the Departments Thex<dehate is likely to pro-
ceed till Monday and the hon. Member is hound to ha¥ié his chance on that day. .

Shrimati G. Durgabai (Madras: General): I will have my chance next time.

Mr, Deputy-Speaker: Once the member's name is cslled and she does nok
wish to spenk she foregoes her chimce.

Shrimatl G. Durgabai: Sir, while giving my support to this Bill ¥ vnsh te
make u few observations on this pamculur matter.  Sir, hon. Members are
awure that the objeat of this Bill is to centralise censm».hlp of filme. Now the
present practice is thut there e Proviucial Boards working in the proviness
deriving their authority from Ubeir respéctive Governments. This practice s
sought to he put an end to by shis Bill. I.do not want te take much of the
gime of the House, Sir, in giving + detailed picture of the varied objects of thia
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legislation because the hon. Minister who has brought the motion has already
exflained to the Hous: the bunediaie ob)ect of tlus Rill.  The position as we
huve understood it is thut there is no unifonn policy toduy with regurd to the
censorship of films. He hus told us alse how ou uccount of this uniforms policy
being wbsent, hew certain tilms certitied in one province aud exhibited in one
province ure rejected in the other province and ure not allowed to be exhibited.
That is the practice today and this is causing great confusion and ylso hardsbips
to the producers. The jroducer toduy is not certain whether it is going to be
accepted in his province or iv is going to be rejected in the other provinee.
Therefore certuiu anomalies bave come te the notice of the Goverument and so
%0:y thought it udvisable to centralize this purticular function. namely censor-
ship of the films. Sir. today it is very importunt that we should give a litile.
thought over this matter. because we regard today radio, film and the press as very
importunt factors and they make very 1mportaut contribntions to the side of
propugandd and also in mouldiug public opinion. They also have got a vital
role to play in educating the public and today under our Coustitution there is
an impactant task- Every adult is given franchise sud if only we aim at having
gond Governwent, we have got to tuke note of the fuct that we must have salso
ofticient Government and for that we have to educute our masses. This country
being n very big country, we cannot: reach every adult who bus to play some-
asrount of iufluence and part in shiping the destinies of this country.” There-
fore, it ix only through thus film wnd the radio we huve got to reach him. That
i the necessity, to raise the standards of these films and introduce & uniform
standard in the filmw thut are coming toduy. The objécts of the censorship are
two-fold. One is to prevent unsuitable t.lms from coming before us and secondly
& r2ise the standard of filis.  These are the two itnportant functions expeited of
this censorship Board. Today, Sir. we are aware that censorship is a post-
mportem thing, Tt beging only after the picture is taken. 8o mueh rewfilm
ia wastwl; so much time is wasted. We know how todny these film staff are
heing paid and what sslaries. Jn certain cases they amount to lakhs of rupese
and after they have done their work the film comes for censorship and that
hai a post-mortem ¢fcct. We have got to prevent that. How are we to
prevent it? A question may be asked ““How are You going to
censor a film before it is taken?” My answer to this is that if only
there is a Central Board for this purpose, that Central Board after having:
fakeo into cousidleration all nspects of our national, political and cultnral life-
of this country, of the pust and the present traditions of this country, conld
tay down certain uniform standards and they could also study thoroughty the-
problems agitating them and which requirc to be solved. There chould he some
‘rales for guidance evon before a film is taken for it may he a social film or a
- cultural film. There will he some amount of guidsnce that is necessary and i§
» bighly neeessary hecause so much money is wasted and that could be saved
in this way.
8ir. we have heard criticisme that come from all quarters that it is an atéernps
to make mroads into Provincial autonomy and wbet the provinces today are
exercising through' their censorshin hourds, the Centre & tryimg to take away
that power aud there is also another criticism that the Board is goibg to be
eituated here aud thrt it is net aware of the peculiarities of the provinces and
that it is going te completely shut the cultural aspirutions of the various nnits
of thia countrs. TProvinces have got different coltures. Thev have got their
own ambhitions. Tt is a fact and there is some Justification for that kind of
donht heing maised because today these films are taken in the provineial langu-
agez. How can this one Roard sittmg either at DNelhi or Pombav or Calcutta
ecrutinise all these *hinga :nd the films  that are taken in the provircial
fanznages? How is it to understsand the lunenages? Therefore it is not possible.
*t"here will be a lot of delay; there will he confusion and there will be ineffciency..



CINEMATOGRAPE (SECON® AMENDMENT) BILY 461

{Bbrumoti-G.. Duvgabai]

Kl these criticisms we have heard. It is reslly true that while taking the res-
ponsibility, the Centre is taking really too great a responsibility. It will be a
difficult task to try 1o examine sll these filme in vernaculars. But I only
how and I can assure, not ouly as 8 member of the Standing Committee attached
to this Ministry and als; as coming from the Ministry, that thesg Boards,
svhether it is one board or two, they are going %o be fully representative of bhe
provincial languages also and that people will be drawn from local areas to
represent on this Committee. But even there care should be exercised {hat
Bhete will be particular diligence and they should see that not only that
members who serve on this committee as members know the language of a
pasticular locality but also that they are quite conversant with the technique
an also with the particular needs of that particular locality and also the cultural
aspirations of the country. It is only such people who will be useful. It is
not enougth for a member to know the language. It is not euffizient for a
membher to go constantly te pictures. A frequent cinem a-goer need“not know
and certainly, he does not know the aspects of cinema or the cinema industry.
There is no good of such members coming to serve on these committees but

there is certainly a need for examining before tbe members are being taken ¢n
this Committee.

Shrl C. Subramaniam: Is it necessary that they should know about the
technical side of the film also?

Shrimati G. Durgabal: There is no harm even for that. person knowing about
the technique also. That will he quite belpful. Therefore. I would like to
impress upon the members: that there is no such great danger and one need not

apprehend that the provincial languages are going to get a set-back on thig
matter.

Shri A, Thanu Pilai (United Stale of Travancore and Cochin): May I ashe
the hon. Member what approximately would he the strength of that Committee?

Mr. Deputy-Speaker: The hon. Minister in his reply will answer all guestions
put to him. Tlie hon. Member may go on.

Shrimati @. Dureabsi: My time is up and I will only say this. Practically
the scope of this Bill & very lmiited. We have slready passed a Pill and that,
is with regard to the ranction of the exhihition of pictures suitable for adults
and children. The limited scope of this Bill iz only to constitute 8 Central
authority in order to guide the exhibition of suitahle filme coming before the
country.  8ir, T would only urge that the hon. Mémbers need not be apprehen-
sivo of this measure and care will be taken to see that their
fears are net really justified and my hon. friend Begum Aizaz Rasul,
I bope, will not have any opportunity hereafter to sav that ebe

. Would only send her children either to an English film or an American flw

§n preference to an Indian film. because the films that will be coming
befora the Indian public will he very enod and the standard also will be
raised. Another hen, friend Mr. Tinimala Rso. has also made many points.
He bas given a detaled catalogue of ell the vietures that have been exhibited in
this countrv. their merits and demerits. Thev only justifv that a uniform
gtandard has 2ot to he laid down and that fnnection could onlv be discharged hy
the Centre and not hy the Provinces. With these few words, I leave the otbar
matiers to be answered by the hon. Minister. -

Mr. Deputy-Speaker: Tt is five o’clock now. The Hout.se will stand adj N
ed to 10.45 A.M. on Monday. stand adjourn

The Assembly then adiourned till a Quarter to 1 the Ol
Monday, the 12th December 1349, Eleusn o] the Gjock on

GIPD L 85L. A, Dob.—31.7.50—912.
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